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BER] SHYAMNANDAN MISHRA:
flow you Have oaly to decidre that
all the items that have been listed
you have passed. You can make it
véry simpler..... . (Interruptions),

MR SPEAKER: I can say some-
thing only when I hear I cannot
hear now,

SHRI SHYAMNANDAN MISHRA
You can say that all the items that
are there upto the 20th December
have been passed. Your task will be
very simple... (Interruptions)

MR SPEAKER. So far as matters
upto the Papers to be laid on the
Table are concerned, they are allow-
ed. So far as this Bill 1s concerned,
after all, the reporters will have to
take a nole of all that If the re-
porters .re not able to take a note of
that, it cannol go on record. So far
as item No 7 is concerned, I am told
that 'hey have nol been able to take
a no-

PROF MADHU DANDAVATE
(Rajapui' Sir. 1 am mnsing on 4
point of order. T will continue to do sv
until yon declare that in this demo-
cratic Purliament no point of orde
can be ra: ed. . (Interruptions)
8ir, are vou listening to the point of
order? (Interruptions).

MR. SPEAKER Let all the other
members sit down and let there be
ap noise. Otherwise, how can I lis-
ten to the point of order?

SHRI SHYAMNANDAN MISHRA:
m,!ml]youthmyouareincon-
spiracy with the ruling party .
(Interruptions)

MR, SPEAKER: There is no point
point of r when

aﬂnkwmuchmin dre nbt
point of grdée. You are
ufntdlr

& o+ (Interruptions) ’
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PROF. MADHU DANDAVATE:
I shall continue to raise a point of
order. ... (Interruptions).

MR. SPEAKER: Now, we adjourn
for lunch to re-assemble at 2.15 P.M.
13,08 hrs,

The Lok Sabha adjowrned for Lunch

till Fifteen Minutes past Fourteen of
the Clock

14.18 hra.

The Lok Sabha re-assembled after
Lunch at Eighteen Miuntes past
Fourteen of the Clock

[MR. DrEpUTY-SPEARER in the Chair]

RE. IMPORT LICENCE CASE
SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER* Plecase
sit down. I will hear you all.

! wimz fas (37zmame)
sTsmA wirw, fog avg & efiwx
q1gE X w1 ga© FNA 301 8 ag
iy ®Y Ay SR R & ww g
AT F AWOE AT FATT R
FEATY FWT @7 &1 ¥ € TR
T F GTAAY | ( awwrr)

PROF. MADHU DANDAVATE
(Rajapur): My point of order has
been pending ... (Interruptions).

MR. DEPUTY-SPEAKER:
hear your point of order.

PROF. MADHU DANDAVATE-
In the morning, after the Question
Hour was over, hon. Speaker an-
nounced that the hon. Prime Minister
would make a statement in the House

I will
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[Prof. Madhu Dandavate]
Minister as to whether, on the basis
of the statement made by the Prime
Minister, all those reports mentioned
in her statement would be available
merely for perusal. whether there
would be a bar on f{urther Parha-
mentary probe and action.

This is the central theme on which
the work of the Parliament has been
paralysed for the last several hours
and, therefore, he categorically de-
manded an assurance in the fitness of
things. . .

(Interruptions)

My point of order 1s addressed to you
and 1t is for you to say whether it is
relevant or not and give a ruling. ..

(Interruptions)

Please keep quiect. It is for the Chair
to decide and give a ruling.

1 was saying that at the conclusion
of Shri Morarn Dasai's speech he has
demanded from the Prime Minister
that the Prime Minister should make
a categorical statement whether the
various reports including the CBI
report to which she had referred in
her writlen statement, are going to
be made availuble to the Leaders of
the Opposition, only for perusal or
whether those reports will be avail-
able for a further parliamentary
probe and action. He said that in
view of the various notices that we
hed already given, we would like
this particular point to be clarified.
After that, no clartfication came from
the Prime Minister. Maybe, probab-
ly, she had a mund to clarify, but,
many members on this side of the
House were shouting as a result of
which we could not hear anything.

After some time, points of order
were raised for about half an hour.
1 was raising a pomnt of order, but
the Speaker did not respond. There-
fore, Shri Shyamnandan Mishra again
. rose on a point of order but he was
.not permitted. Therefore, I want to

[l
i
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conclude. . . (Interruptions), It is
the conclusion of my point of order.

SHRI RAJA KULKARNI (Bombay
—North<East): Please conclude. He
1s making a speech.

PROF MADHU DANDAVATE:
Therefore, we felt that that particu-
lar 1tem was not over but before that
particular item was not concluded,
we found that the Minister,
Shri L. N. Mishra, was getting up.
After that, some other items were
taken up. According to me, all those
items were token up illegally because
the point that we had ramsed on ihe
assuranve that was sought by Shn
Morarji Desai was not clarified and
if even at this stage, the point |is
clarified, it will help in restoring
arder in this House  Therefore, I
demand that that particular clarifica-
tion should come forth from the
Prime Minister and, in case the Prime
Minister is not coming to the House,
the Speaker should clarify i the
Prime Minister has told the Spenker
to clarity the point.

SHRI H K L BHAGAT (East
Delhi): I wish to submut for your
consideration one thing Now, we
have heard to-day what was officially
intimated to the hon. Speaker as
Satyagraha and we have also secn its
manifestation .. . (Interruptions),

I am on a point of order, As I
was kaying, we have seen the mani-
festation of the threatened Satya-
grahg in this House in the shape of
the Opposition Members standing up
tngether and shouting in a chorus ...

(Interruptions)

.. . and raising slogans which we
hear in the streels, That is what
happened in the House. You see the
record. Sir, this is a violation of mnot
one rule, but every rule of conduct
of business and procedure in this
House. It is a violation of the rule
that not more than one member shall
speak at a time. Then Members can-
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not speak shall not speak when the
Speaker is on his legs. Then, Mem-
hers cannot shout. Another rule they
have violated is that Members shall
not obstruct the proceedings of the
House. So much so, even a document
that was placed on the Table of the
House with the permission of the
Speaker was taken by one Member
and torn. . .

(Interruptions)

1t was torn by hon. Shri Madhu
Limaye. Now, the question arises:
they have sworn by the Constitution,
they have sworn by the Rules of Pro-
cedure and Conduct of Business. They
kave sworn that they will behave
in an orderly manner. But they gave
epen challenges and open threats
when the Speaker gave permission to
the Minister to make a stalement.

Now, the law of the land is known
o everybody and particularly, to hon.
Shri Morar}i Desai, that if a case has
gone to a court and if some more
facts come to your notice, you can
certainly say that the investigaling
agency should look into them.

There can be supplementary pro-
secution under section 170 of the Cr.
PC. What has happened in this House
and what the opposition members
have done is only disruption of the
business of the House. I would like
to tell you what happened in this
House regarding the Dodsel report.
It was Morarji Desai who opposed
the placing of the report on the Table
of the House. That was the fact.
There was no CBI investigation.
There was no judicial case pending.
And yet Mr. Morarji Desai refused to
place the report on the Table and if
I am not wrong, I think, Mr. Madhu
Limaye was insisting on the produc-
tion of the report. If I am wrong I
would apologise, But this is what
happened. I can understand the
Prime Minister’s anxiely to satisfy
the opposition members and I can
understand ber anxiety to let the
nation know that Government has
nothing to hide, in this matter,

AGRAHAYANA 18, 1808 (SAKA)
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There is one fundamental question.
which arises. Suppose I, as a witness,
give my statement to the police, it
can be used only for one purposec.
When I go to the court I can be ask-
ed if T made that statement. 1t can
be used only for my cross-examina-
tion for making a confrontation with
my gtatement in Court. That is the
fundamental right. You cannot vio-
late the fundamental right of a citi-
zen. He can go to a court of law.
Court cannol issue a stay against the
Parliament but certainly if the court
desires they cun ask and direct the
CBI not to make such stalement
available for open discussion. There-
fore, there is a fundamental question
which his involved here.

Therefore, Sir, they are not after
truth. They want to be 'prosecutors’,
‘judges’ and ‘witnesses'—all along, in
fact, they are persecutors of demo-
cracy. They only want to denigrate
democracy. I want your ruling whe-
ther the satyagraha itself is a viola-
tion of the Constitution or not. Is it
not a violation of the rules of busi-
ness of the House? They were shout-
ing; they asked for division; point
was raised by Mr. Madhu Limaye. 1
would like to have your ruling whe-
ther what they were doing was Con-
stitutional or not. I repeat this, Sir,
they are persecutors of democracy.
They are trying to finish demoecracy.
They arc violating their oath which
they took.

SHRI MADHU LIMAYE (Banka):
On a point of order.

SHRI C. M. STEPHEN (Muvattu-
puzha): On a point of order. He openly
violated the rule and he is now rais-
ing a point of order. He destroyed
that paper and threw it at the face
of members, he iz coming and raising
point of order,

SHRI VAYALAR RAVI (Chirayin-
kil): We can do the same thing; we
are not doing.

MR. DEPUTY-SPEAKER:  Siri
Madhu Limaye.
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Wt wy fawd (wier) : % Y
ot gty dok =t Wt wonw gar

wwasie 1 naRy AN SdY swwenn
wdt §, fawiifen etz vt g

NN R AW Wweny §T wATw
W & fee w3 QY o 4w @
q A qgi Ay foemlt § sqwear ¥
quTy wY | gy g faet W
o aferm ar<eaw faom & oAt seasw
Ty faat a1 B W g W@
TROTHIIT TET | § T FWT
TR FT G X TTe (AT (smaWH)
wifg ag tdawr ar | TN AR A
T AL A T | HTAG?
TIRT, 42, S 8 7 &7 fam
AT R W FAHTET g (¥ AWIN)
& ©13Z W% WIZT ISTAT AEAT Wi |
Wi qiga ¥ ga-afea & qarq o<
wee faug fzar qv | s ofearde
& wew 1 wiwvo 1 faafziac =1
FATH WA

The rule of sub-judice will not ap-
ply

WIS SurF RaAT
FRare

“the enswng debate would wvir-
tually amount to a concurrent tral
which will not only defcat the ends
of justice by prejudicing the trial
in tourt but may also result in a
conflict between the courts and
Parhament'

@ oFg ¢ 7

98T Adt T AV FPAT § 4@ &«
qifeathe &1 grmA ) aifage €Y
afrafeama ¥ art 7 1€ W warem,
N oY grE 2 a1 gAY E qnw Ay
tawsrd mﬁmws*mqmﬁt

g fevgfis o THW 122
uTn W | AUHE &3, 1A miwr
e $or v v arfesw 122

e wra v wtfeww A -

“(1) The validity of any procesd-
mgs wn Parhament shall pet
be called 1n question on the
ground of any alleged irre-
gularity of procedure

(2) No officer or member of Par-
liament 1n whom powers are
vested by or under this Con-
stitution for reguleting pro-
cedure or the conduct of
business, or for mamtaining
order i1n Parhament shall be
subject to the junsdiction of
any court in respect of the
exercise hy him of those
powers’

itz wrew A wfew = § fy
wa-ffew ward WY vver ¥ W
WA I AHAT qiqa@z?T $R&ER wan
¥ ar gy 991 ¥ oo wmar # aY glew
et N guyEl @ {F waasEw w7
qifsaTe ¥ W% AW | S HRT
2 T § AW ARGy g XA
T w37 § 1 gAWT gladr # aw
FW@ T | g IR AT D gy AW
o A §—(smawra) ow are fex
w3 wTgar § fw ag @i afam
b :

ot waw A (werer) Wi
o T AT ALY Tawhr W R |

ot xq fred 7 w19 g ok §
&fwr v o 7w § 3¢ oo dw

amar § 1 i ofeaidigy e & fag
g ey Aqrr Y § 7 ow ¥ e

iy e § 7ty arfra i ek fag
& gY AR | W@ gw Whgr T

oic vy afent droae fir €9 €
wie§l 1 ¥o ez o drfooeg §(x
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ey Wt ¥ Ty wwsr B www &
frde Wt g ) 1 xwfod swd ax
ot wreark g€ & 3w wriak W
qEETH TRETY W qAry war A §
ey o {1 u - Ak § awrsw
" FT FT G179 g Aer fiow

SHRI MALLIKARJUN (Medak):
§ir, I challenge the high integrity and
character of Shri Morarji Desai.
When he was the Deputy Prime
Minister in 1868 (Interruptions) the
Company Affairs Department con-
ducted an investigation against Shri
Kantibhaj Desai, son of Shri Morarji
Desaj about whom there was an
allegation made by Shri Madhu
Limaye in this House which he
wanted to disclose.

ot wy fomrdy - Wy fery &rev
Wiy At g et § femE T

SHRI MALLIKARJUN: He refused
to admit this as he was in Govern-
ment at that time, The people out-
side the House know that he is a
radicalist and anti-progressive and
reactionary and the people outside
know that Shri Morar)i Desai is
adopting an undemocratic method by
offering satyagraha inside the House.
We are also prepared to offer the
same for the Opposition’s antj-pro-
gressive achvities

Mr, Morarji Desai is speaking about
safeguarding the interests of the
futiwre generations, How he can
safepuard the interestz of the future
generation if he has this gort of
approach and is stagnating the deve-
lopmental activitlies of the country?
We cannot allow this to go on.
(Interruptions).

Y wrw fagrér arwqdy (varferas):
IYTETH TEEY, WTH AW 0T ¥ ™
¥ ayeht e e Kp e Ty
TE owTH & wrx Sy wdr R ¥
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wwrey fear | awd syw S ool
Faré A% 1 A & | g, g & At
gTEel | AW ag § (® wer N
wrdaidt el §, wre weEr ey gy
T Ay —dX A uw § (F =@
s eftwr wge ¥ g@r—, A
w1 gg sy s (onE Faf § ?
¥X &l ¥4 7 Iy TvaT AT L
T oF Fae & fawg e ge q=t
g A Wt wrgw &t W7 7g fdw
9% § (% T3o g7 Y 97 @ g woled
%o (o 7T o | & s wrga
fv wror wav feafy Y 1 Y o g
A g, vy wimar ok g 7 &
wE a7 oarest faviw T gam § o

FX 7z {5 =it sl avemmor fy
FEIGTEFT TR @A | WATIG eIk
ivr w fey an fawwfas v &
IR B WIT . 9AE XN,
A1 & 19wy sy g g w My
S fF amam s a7 §r & 7
Y57 WRITT F1 OF 97 (F@T 9T,
fagw &7 ga¥ og avdm &Y 4% (%
ot wfaa Fremer faw s aamw @
MA @A (wEww™) g A1 g
agl.% ITH UF AT 96 §, TIAW
UL AN QB W A Q@@ & 7 o
(sTxamr) & 7 ¥ ga ¥ (7@ °r ¢

“Certain new facts have come to
my notice during these last two
dayg to which I would like to draw
altention.

“On 23-8-1972 Shri L. L. Mishra
who was then Minister of Com-
merce had ordered “Reference my
minute at 11{N, This matter has
been unduly ‘detained and would
like points raised in my notes at
page 12|N to be re-examined with
speed and the flle resubmitted to-
me by 30th.”
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[ & wzw fug & woordal )

7@ wraw § F o ow fee
of YATH T4 HA A T F7 FATAT AT |
iy 97 T g a1q wwee 7@ gt T
7! TRIET A TH {1 A FI AR
I B HET A AT AT faw | g
I, 4 ®IT A ¢ 'F ¥ AW
Y A Ty & € 5T A A, A e
e WH FTT AT 2[R
FTIETN T4 WITT WG 21
77 BET o Ao wgido & T ¥

qgF gAY g I oqa sy A
gy leamd a1 793 T wgeg w I
grra w1 94 frg 71 & ar awe
7 & A 714 ATEe w7 e dio
e ®1 AT Ay AT ¥, W aw o
faq15¢ rgaz 7 | Hlo dio wro &
g 74 A1 7= qveraer fepr § qae
faar 7 W17 o TV FFFH 7
WA WAFIZaNTIT) o |2
T2 A ZF9 T WA I IS AT
AW T g ARAT | o7 ag
gt TrA w4t 1 areroe (e
& T I A (3AA)

gg T4 ¥qT AT W7 T £ 7
9 78 AR IF wAET X A A
qTY 3T % F1 T 994 {47 fem

—al—
w a1 srar 4 qwaga
TAF AN T7, R TIH O 7 A qeafogey
W7 I T HIHA G 77 T G1v ~ &7
wfgqe? 17 o7 % &A=
fsmam * ) 330 29 o Ay ey
wAakfmfamor? a5 ey
g7 7T 9T IZ A AFY % |
Wi HTRIT B Figa {7 Fro #r o wrdo
Ft gy v o qfaw arome oy
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SHRI DINESH CHANDRA
GOSWAMI (Gauhati) Mr, Deputy-
Speaker, Sir, Members of the Opposi-
tion—primanily Mr Madhu Limaye—
have ramed certamn points of order I
would ask you, Sir, do these Members
of the Opposition stal have the right
to 1a1se points of order in this House
becaust point, of order can be raised
only in order to regulate the proce-
dure” When a Member takes upom
himself the iules and regulations of
thig Ilouse and flouts all rules, regu-
lations and conventions I fecl he has
lost all his right This morning,
(Interruptions) Will vou kindly allow
me to speak? You cannct stop me
now This morning we saw with »
tremendous amount of regret Mr
Madhu Lumavc¢ taking a documert
from the Table and teurmng 1t te
pieces  Sir 1l 15 with a tremendous
amotint of emotion that I not ced this
specticle 1 am not a professional
polilictan T have come to th1s House
with the cxpectation that I will be
able to serve parhamentay demo
cracy But 1if this 15 the way a
which Members hke Mr Piloo Mody
Mr Madhu Limaye and others are
goinr to serve parhamentary demo-
cracy, then we have reasons to feel
not only aggrieved but apprehensive
ag well This afternoon Mr Madhu
Limnve has raised the question that
the s<tatement made by the Prime
Minyter has undermined the core of
Parliiment He has said that under
Article 105 and under Artic'e 122
Parhament is sovereign and supreme
Who cha'lenged 1t? We have never
challenged 1t But Mr Madhu
Limaye should also remember that
Parhament 15 nnt above the law that
15 framed This Houre has framed
certain lawe and enactments and has
put stamp of approval to certain ru'es
and regulat one

This House » also guided by those
enactments This House i not above
those enactments Section 162 CrPC
save that a atatement made before @
police officer cannot be made use of
for any other purpose than for con-
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yradiction, I ask the members of the
Opposition: I8 this Parliament above
this enactment or are we alzo bound
by this enactment?

SHR] PILOO MODY (Godhra):
‘When it relates to a member of the
House, we are not bound.

SHRI DINESH CHANDRA
GOSWAMI- Are we to follow double
standards? Are we to say that for
the puople outside there should be a
particu ar law but when 1t applies to
ourselves, we will not be guided Ly
ihiz law? 1s this the standard that
we wish tp lay down on this point”
When we have said that a siatement
wvainst an accused made before the
police will never be admissible exc. pt
for the purpose of contradiction, at
the same time are you saying that
you will be capable of punishing
somrbody even on the basis of a
statement made before the po'ice? 1
ask myself: if we are to assume the
eapahility of punishing somehody on
the basis of a statement before the
police, why could not the same prin-
ciple glso be available to a court cf
law? If we seek to punish a person
on the hasis of 5 statement made
before the police, the court may
roasonably put a question to us: if you
can punith a man because of g state-
ment under sec 162, why don't you
five us the same power? This is the
inherent contradiction tg which the
Prime Minister has referred. She
obviously said that if we commence
here a proceeding on the basis of
such a statement but deny the same
to a court of law, an inherent conflict
Mmay arise between the court  and
Parlinment.

I do no{ understand hew Shri
Madhu Limaye can say that this state-
ment made by the hon. Prime Minis-
ter goes contrary to art, 122 or art. 105
of the Constitution. This only indi-
cates that the members of the Oppo-
sition are utterly frustrated and in
their frustration, they want ta obs-
truct the proceedings of the House.
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Thig indicates that today they have
£ot no other way gpen except to make
a capital out of this and block the pro-
ceedings of the House.

We know your political game and
we are prepared to fight you on your
political game. (Interruptions). As 1
have said, this attitude of the Oppo-
sition is a reflection of the deep irus-
tration in their mind. Therefore, I
fecl that when the Speaker has called
the next item of business in the order
paper, the Deputy-Speaker—I say this
in all humility-——cannot give g ruling
against the decision of the Speaker
caling on the next item of biuminess
in the order paper. In this view of
tlie mailer, the pnints of order raised
by my friends of the Oppesition are
infructuous and irrelevant,

SIIRI SHYAMNANDAN MISHRA:
I have been repeatedly rising or a
point of order. After the hon, Prime
Mimster read out her statement in
the House, certain points arose from
the statement of thes hon. Prime
Minister which requireg clarification
and elucidation by the Prime Minis-
ter herself and by the Chair,

The first poin{ was whether the
Prime Minister was not challenging
the ruling of the Chair given earlier
that there was abrsolutely no conflict
between the proceedings in the court
and the proceedings in the House se
far as & matier of privilege is con~
cerned, I think the hon., Speaker
was only acling in accordance with
the well-established rules in this mat-
ter followed in this country and even
outside. But the hon. Prime Minister
came out with a strange theory that
the vproceedings in the House might
conflirt with the proceedings 1n the
ccurt and thercby she was misleading
the House. In fact. it was a con-
tempt of the Chair. and also she could
be accused of misleading the House.
That was one point

But may T remind my hon. friends
on the other side that even Wwhen
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_ ignoramuses?  (Interruptiond
- all cases of riots, commissions of in-

:
3
is
%
:

I want to know whether the Chair
itself was not going back upon what
it hiad sald earlier. I would recall to
: your memory what the Chair said, I

do mot think that Chair said it in a
very clam moment, and if it comes to
the House and says that that was not
what the Chair meant that is a differ-
ent thing. But according to my recol-
léction the Chair did say that so long
as there were proceedings in the court
no action should be taken. Now the
Chair itself had been pleased to say
that: there could be proceeding sp far
ar the privilege case is concerned.
Now the Chair says that there could
be o action till the proceedings in
the vourt are over. I want to ask a
- clarification from the Chair whether
the Chair itself was not going against
its earlier ruling.
which ought to be clarified?
. - The Prime Minister was also in-
..~ volving the Chair. I had interrupted
“7 " here at that very point of time, when
'ﬂm said “Your suggestion” of a
o kind was being accepted by

,' I would not put those words

-mouth of the Chair and it is
for the Prime Minister to

-_ﬁ‘ﬁCbBlrinthlsmltﬁeranﬂ
: air also o acquiesce in that
& statement by the Pﬂm
is not correct, k

Is it not a point

* are being shielded, this ‘poor,. wesk

"I‘heCBIwupnmutedvg

investigation of - certain. :

offences mdthegmmpie@pd;w
enquiry expeditiously”.

Is not the House in order " fo ask:
What are the termp of reference?
The first thing the hon. Minister
should have promised to tha Houge
was: We are prepared to let you know
the terms of reference. If the ferms
of reference included only the poo®
harijan Member of this House and not
the other hig“1 ups, then would you
ask us.... (Interruptioms).

SHRI C. M. STEPHEN (Muvattu-
puzha): I am rising on a point of
order. While referring to a Member
of this House he said: “Poor Harijan
Members”, ‘meaninz thereby that al-
though he is a Member of this House
since he is a Harijan he is to_be look- -
eddownuponasapoorhumanbetu
a seporate being altogether. I submit
that this expression “p Harijan -
Member” must be ruled unparilament--
ary and expunged from the. ﬂcﬂﬂﬂ-
of the Hou:e g

SHRI SHYAMNANDAN msm
It is a strange construction that tha
hon. member s putting upon iy ob
servation. fnﬁct,whatlquﬁ@w
convey was Mwbﬂgﬂﬂhﬂb-wp

person is being thrownto ﬂwwaﬂ

In the letter M
Speaker, the Hm MM_

““Acpording to themmﬂ mpe-"
‘tice, the CBI incorpurated the remilt
ﬁmﬁehhvuﬁnﬁwhm.mg
, - .:' . .--
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It is not said gnywhere that it was un
integrated report. The Hnome Minis.
ter suyw, it is only in the form of a
report; it is not a repert. My point
of order to this: What does the Prime
Minister choose to call a report—
whether this form of report or theie
is some other report which had been
manufactured during this intervul? 1
really do not know In terms of this
the only word that is permissible is
“the form of a report” that has heen
submitted. Lastly in that letter the
Home Minister had said, “..the rele-
vant report of the CBI for your peru-
sal” Is it now the intention that
what had been denied to the Chair is
presented to us or it has also been
presented to the Chair, because the
documents that were zent to the
Chair were selective documents.
only those which were considered to
be relevant If the documents are
again selectively sent to us, the docu-
ments would not be worth anything
T wan‘ 4 clarificalion of all thewe
pointe  Then alone we can proced
in th» matter properly

ot v g qf (TTRITE)
FETHE S, AT WY AT AW a8,
#rar, wow & " a1 T wa WY
qfaear, wiTaT 6 gr & § oo quw
wpw ey e ¥R 1w ded i
# WY 4T wr ofr fow S fesrr
wedtg | I g agr o o ag -
A4 ATY §T AEAW GAWT WHAT @,
WA €Y ¥ wEaT @, O Nfediaw
aYedww & ToAfew s ¥
R Wi o, faw ¥ e W ey
¥ g T WA PRI WK
Wrat ot Wie weig a1 wraTge
A W TR R Aw A | WA
we Ry zggagrar fa A
e % o v e gen-aidt ot ®
v % &5 4%, W ¥ swwg A €W
gy Wi wreer fagn @fem st
2808 LS—9.
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Aot wif qw - ¥z doe
MUY AT A & e we A,
I Syt wmafial WY Dt & o
faar WX o ¥ AOAAR wg-
TS AT G I B Ry
il F gT Wi Wt wgrag a4 Ay
sirel gt AT ot § (wrawer)
Ty ot & fadva & famvg w1 wrgute
BT AR g ¥ wvelivar a g age
VARSI T EH S e o afrdw
TMa@Frag SwrIfaad fo ad
SETAHATY, vawT & wAAE Qo A
BT § R gw faam am av g,
TAAT BT WIRT § AT AT IY W G
S A | wgr g A Y Frda &,
afew agr &1 ardady # 9 wfaQa
HEY WIRT AMRH

15.00 hrs.

oft qrogdr ot ¥ agr —F @AW
=1 Fiia 7 0 & 9 & fad, wify &
qCWE FAF A ag & q=q@
AW AR § WA A gEAr wrgang )
W ¥l & wel T QG g §—
AT AT ST F wgn fa dag #Y azegar
T @TTE & § FTOT —TF T QY
IR yg qawmar fo dadr THAify—
frft ol &t e & s
¥ oWk,  aadr o, WA ag
T A & w9 Y O ° AT ghar Qv
Sfam wedie Tudifa s § 7 ag
Tee-wT- fow ardt §, wdwdr gmw
eqT 8, T ¥ TrO R & wrew a7 Feafor
ANAT &, T W AT AN F A ofqw
¢ (wraam) g e W & fawmg i<
WTEAT & BT AT ST § | WA S
o qgr  SHAT SWIET WY §a0 & woeqw
g wrd @ grar, 4§ ar Fae Jyr W
7R AT YT W g W §—ar aft
wg W gfe #§ dudfie ouife &2
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[t v wgre @)

W1 ¥ AU FIT AT §T 0LV
fir qgT  ERTAT-TEIN Y [T I
FE o e qreft wdrr gk @)
2 o ¥ oA TR f—I TS A A
aek wefvaq, weer #
TR AT TR TR A A
Mo g T@, ITRRGIR IS
a1 w1 ifeer w7 T s o
¥ g qwey firar, Sl wi ¥ A
% TwEe fear—aew? @ 963§,
dfien wewet &1 Fory war AT ST
W W o W, TG A
A9 T o ¥ qare T o
oM ok iy &, wmar ot g Ak R K
WY ¥ QBT WTEET T g Wi
e & IR FE T A 5 é'ﬁ"‘"t'
oy T g T Y s g aF -
g § A% Wi ) arwrEr g
f—waanfimarag faseft ) sar#
oy W O F1 qvs &, IS &
e ww fowag & R o
NF wew G- ﬁaﬁw&m-ﬁrm
R p d, 9g wawg A Y, TN §
wigoft Wi STCTTH AT
Aot Wik F Fgex 7 3¢ vy g
AT, SETg T ¢ ar wg] I,
T&her : §ifd, o e #) 8t (fva-
Tt o F sy w7 aurg A g, W
e ¥ fear .. (eqwarar), o 3 o
wily % o <@ §—g wifiy areai v
grivar et saed grit—st, 7Tm-
e, g7 ol urfrET A gadE
w< &, afi-faew & 9z wife gefn)
1971 ¥ ¥ W o o= g1 T, e o
wife & v uk, wy qa geg-qreE-vg
wEH ww @t oag wfw ad
‘g,

MR DEPUTY-SPEAKER: No, this
is no point of order.
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Wt q¥e gwe waeli (WOT{Y)
IqTSaw WEYRd, Mo wran feql & W@
w7 #te Wo wrfo & Fetd o wfr
¥ ¥ § W ax Qw sFcfemfrgt oo
T ¥ @ qrer g9TT At X o g6 wrew
fear 1 3@ wrgw & oY § ¥ gOET I W
f <Y Stpiza g7 Wi 9d ¢ far wx
¥ ra< foeqr war 3x o frary & Mol
7z wT § 1+ & 9 W F araa w2
I g I N A gy AR q
g g fe wrax e ¥ ot § 0
RN TA F4T A Y | FAT AW
A wrt q, a0 W1 gk qrax @ fg@ ar N
3 ar 793 § 3T X ¥ FwT g7 OF
¥rphz T & W F am few g
ITETA AN, WrEr g w A e Ag-
¥z 7ar fad W 7@ o 1 e g
g f& w11 wdYftor & aer Npiew
A F A faa ¥ ford Wy o grRat
A7 g, Frwife gw A wEAw A
§ w139 F % gArQ AT gAW &
ford o=z @Y oY 1 71 B A gy
fra w1 243 & ¥z o9 9¢ WK #1f
aat ar Y waew ar WX oY B w=w
79 ¥ wie g aY g ITAT A WY
wg wHa 5 T wowr fad ga @ wr
g1 ot weAE qEe Uwe fiyw X
w1 fe qradre =i aroger sy ¥
T s fear &Y At o7 ®r g ?
qF A /gt § e g gar Agraw @),
¥} WAy afea aroaw faw gt it
arg sttty Qe o gt, ot W wooww

¥ wrak # wraneew § g7 wgt § o
TET &« W WS ¥, 2g7 A B
arge w%, Wfew ot i ou o e g )
wiw gray qF § fr xw @av ¥ wrX q
A e W wady @ fr ot e
Y T & 1 WY ey wre o gy
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w1 o T wger § e s
R st w W 7% ag avm
fewmar W ww v W oweae
W f aaver § wnw s duy
¥am W g W ol oo
fr tw Ay ot Y erltn @ wifed
UALE CESIE £ 8 g Y
® fordr s v Bfeawme A § ok
WA T o Ao
aiferarsidy sive g1 ? 2¢ wfawre s Ay
vy fe Wt % awmar § for ag gamur
= fay wfusr § sifs LB O
T & T FE FT TR T g7 gy
UL G g T
dwr ¥ a% 79 B A fr W S
¥ wrfied ot s et forg wogw
wo FT R § 5 99 7 e i Qe
et §, fosr & W B & e e
gl ¥ ghem 4% ¥ w1 af) q¥m,
afew ffmarig? shm gt oifgg 1 &
TR § €% { 3T w1 0 vroS
g1

¥ wemardy aw ¥ W faOu! xay
LR R ET R R
wqet §, qu ¥ §F arw v gy ¢,
N oW Ay 9 gat qay
W fr awd § & Swrmew I wrat
N A § xa fawr w1 g QY B,
TRt Wk sgmé ¥ fod v ¢,
% wiq ¥ fra wom angy § fr oo
FewTt T oy Wffadwe € § Ay Ay
W § e 9 @ awer & anfe
TN P T W s 9T ap
wfdfetwa swrdt ow ® wufa
Ty § % W wiw sedmr @ O
Wt WY gW e A e e 7
T W dawd § % vl e o,
sl wfm aroaw s, s
g, foed o 3y o w7 oo g ww
a4 e o
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wulrt QAT sre ¥ s ot T
a7 ag wrw W § 1 g0 & R wW 5
W § yafed & s fe qamardt o
WAA R A6 AT | AT R AR
Y o A WY | W R ag g
fir are 3 arforrritz) e oY s g R

ot

SHRI VASANT SATHE (Akola): 1
think, thiz House was suddenly lost
in turmoil this morning. If we reffect
& little calmly on what was said, 1
am sure my friends will agree that
there 15 not really that difference of
opinion which appears to be there.
From the Prime Minister's gtatement—
from all that was read out just now—
it is very clear ihat she wants confi-
dence or secrecy so that the proceed-
ings in the court of law that are go-
ing on are not prejudiced That 1s
what she has, in go many words, stat-
ed. that we do not want to create a
confliet . .

SHRI MADHU LIMAYE: We are
not conrerned with the ocourt.

SHRI VASANT SATHE: Ag 1 said
on that day, we do not want to con-
veit ourselves into a court. We can
only consider to the extent of privi-
lege jurisdiction. This is accepted. 1
have also submitted the other day
that, as far ag Mr., Tulmohan Ram’s
case is concerned—it can be geen in
the record: a little examination of the
proceedings will satisfy you—what is
materiul 15 not even privilege but a
Parliamentary Committee for discip-
Yinary action against Mr, Tulmohan
Rom for misconduct,

SHRI MADHU LIMAYE: That is
agreed.

SHRI VASANT SATHE: Do not
confuse here all the time talking of
privilege.

SHRI MADHU LIMAYE: Whit is
invoking the powers of the court?
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SHRI VASANT SATHE: Mr.
Madhu Limaye ig welk-versed in pro-
cedure. 1 will only beg of him not
to have a running commentary. He
and I are practically saying the same
thing. But he is unnecessarily emp-
hasizing it wrongly. Even Mr. Morarji
Desai talked of the right of privilege
and, therefore, in the context of pri-
vilege, he said, the matter of sub-
judice was not relevant. The ques-
tion here is not of privilege and sub-
judice but of a Parliamentary Com-
mittee acting in its disciplinary juris-
diction and the court acting in its
criminal jurisdiction. These are the
two things. They are not conflicting.

Therefore, there is no conflict. All
that was said was that as far as w2
had to act within our jurisdiction,
there was no bar. I gay that even ta-
day there is no bar attempted to oe
created. All that is said is: do not do
anything which will prejudice the
proceedings in the court of law. You
do not want to do that. I am sure
none of the Members want to do that. .

SHRI MADHU LIMAYE: We are
not at all concerned with that.

SHRI VASANT SATHE: .... and I
think hon. Shri Madhu Limaye knows
that he has been caught on the wrong
foot.

T FET (AT

That is why he is now getting angry.
You know you are wrong. I am expos-
ing you....

SHRI MADHU LIMAYE: Nonsense.

SHRI VASANT SATHE: The Prime
Minister has nowhere stateq in her
statement that the Parliament is de-
barred from its own inherent jurisdic-
tion. All that she said was about the
secrecy aspect and that you should
not do anything which will prejudice
the normal proceedings, and, I am
sure, none of the hon. Members hera
want to say that we do want to pre-
judice the proceedings in a court of
law. ... (Interruptions). Therefore, all
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that is said is this .. (Interruptions).

Again, what is stated in the state-
ment? .. (Interruptions). Why all this
unnecessary furore? it is again stated
that it is a question of not to divulge,
on an oath of secrecy or the oath of
confidence vis-a-vis the proceedings in
a court of law, Nowhere, hag it been
stated by the House that if you dis-
cover tomorrow anything. .

(Interruptions)

But you wanted to side-track the
issue because you thought and alsa
your whole strategy was—I beg your
pardon—to embarrass the Government
and here was an excellent opportunity
to holq the Government and the party
in power in the country to disgrace
before the naticn and make it appear
that here was a recalcitrant govern-
ment which was not willing to snow
certain things and wanted to shield a
person. That i what you wanted to
show to the ©people. Is it not so?
Now, here was the best opportunity
given to you. Even the case diary
which is not normally accessible was
being shown to you. Tell me. You are
all leaders of honourable reputation..

AN HON. MEMBER: Hon. House.

SHRI VASANT SATHE: Now, if any
document came to your knowledge
which showed ex facie that a certain
person other than Shri Tul Mohan
Ram is involved but because the case
is only against Shri Tul Mohan Ram,
any prejudice is caused, it will lee
only to Shri Tul Mohan Ram and not
to any other person obviously.

SHRI ATAL BIHARI VAJPAYEE:
Not against Shri L. N. Mishra?

SHRI VASANT SATHE: Therefore,
if you found any material, you, the
hon. gentlemen, not one but so many,
could have easily gone to her and
said, ‘Here is evidence. As far as the
outside world outside is concerned, we:
have in confidence told you ang taken
an understanding, oath, etc..” I am
not bothered about it but it is a ques-
tion of the word of honour.

c ol b e
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You could have gone tp her and said:

“Madam, as in honour bound, we
have not gone about broadcasting
this. But here is what we have seen
and found. We bring it to your
notice, This deserveg action.”

Don’t you think that that would have
carried weight? Why without even
seeing and before seeing anything, do
you want an advance statement that if
you find anything therein, it should be
open to you to go to the outside
world, come in this House and make
any statement whatever you like?
Why do you want such a thing to be
said? If you reflect a little calmly and
if you do not want really the Parlia-
mentary system to be wrecked. ...

SHRI SHYAMNANDAN MISHRA:
1 don't believe; it is to strengthen the
gystemm that we are saying this.

SHRI VASANT SATHE: If you
really want to strengthen the system,
then for God's sake think about this.
What we have done today doeg not
strengthen the parliamentary system
in the eyes of the country

SHRI SHYAMNANDAN MISHRA:
Let us agree to differ.

SHRI VASANT SATHE: 1 am sure
on reflection we will come to this con-
clusion. What we did today was:
obstruct and bring to a halt virtually
the entire proceedings of the House.
Merely by shouting, coming and
squatting here, who do you want to
achieve? I agree Morarjibhai learnt
at the feet of Gandhiji. But I could
never imagine that Gandhiji could
ever have led a movement of Satya-
graha even in Parliament in a disor-
derly, completely mad manner. 1 can
understang all of you were agreed
with him, but Satyagraha has to be
a dicciplined action.  The opposition
did not even have a plan of action,
how to conduct a disciplined, orderly,
honourable, non-violent Satyagraha.
This is not the way they should have
‘behaved. They shouted, came here
.and squatted here. Is this the way
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you raise yourselves in the image of
the country? Is this the way of con-
ducting yourselves? Let us think fora
while for reflecting what impression
such kinds of actions will have on
the people of the countrv. Even now
it is not late. It us save the situa-
tion, let it not become cxagperated.
This is my request.

SHRI PILOO MODY: I am really
sorry that Mr. Vasant Sathe who talk-
ed so much sense should have sgpoiled
his speech by his comments, rather
unworthy comments, on Satyagraha.
Because, Sir, I want that he should
as far as possible talk about what he
knows. Therefore, I say, we in the
opposition would accept what Mr.
Sathe has said, but let his own party
accept what he has said. Do you think
it is a fair offer or not? We will accept
what he said. But let his own party
accept what he says. He tried to trans-
late the Prime Minister's speech.
Where the Prime Minister was not
prepared to give us the assurance that
we asked for, Mr. Sathe coulq have
given the assurances, Why do you not
do it? Why did he not persuade his
leader to give us this assurance that
we have asked? Even now T suggest.
let him go to the Cabinet, they are still
talking, T don't know, about what. Let
him go and persuade them. All of you
who applauded Mr. Sathe, why don’t
vou. 270 of you go in a disciplined
march upto the cabinet room in the
form left-right-left-right with the
hands swinging at the same time and
tell vour leader, the Prime Minister of
India, that what you have said has
been mis-understood by the Opposi-
tion. and it has been mis-understood
by the Opposition for the simple rea-
son that we have been cheated tco
often.

SHRI S. M. BANERJEE (Kanpur):
She will say ‘about-turn’,

SHRI PILOO MODY: Right. They
will not return in formation but in
wrong steps because the quality of the
people has been advertised to the
whole world. You are 375 ghulams of
one princess. Tragic!
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[Shri Piloo Mody]

I have heard people like Mr. Ram
Sahai Pandey, Mr. Bhagat and Mr.
Sathe talk about Satyagrahua. They
think that points of order are part of
the Satyagraha movement because all
that we have been doing so far is rais-
ing points of order and yet what a
really political pilferage, propaganda
for cheap and debase way uf trying
to attack the great leaders of this
country because in their opinion there
is only one leader and one party and

there is nothing more but that.
Therefore, let these people who talk
about Satyagraha first learn some-

thing about Satyagraha.

SOME HON. MEMBERS: From Mr.
Piloo Mody?

SHRI PILOO MODY: My next
sentence was to admit that I do not
know anything about Satyagraha,
(Interruption) .

One Mr. Bhagat, an hon. Member of
this House went one step further.
He started talking 'something about
Dodsil and Co. What he really meant
was Maruti. Mr. Ram Sahai Pandey
started talking about how many
people were killed when such and
such person was the Chiet Minister of
such and such a State. Let us havea
‘goli maro’ competition. You will find
in the last eight years that Shrimata
Indira Gandhji has been the Prime
Minister of India more people have
been slaughtered by the police than
ever before. So, again do not jabber
to the press gallery. Saying ig one
thing and facts are quite another.

Now, Mr. Deputy-Speaker, Sir, a
word about this morning’s proceed-
ings. Contrary to all cannons of Par-
liamentary practice the Sneaker and
the ruling party together decided that
the business of the House shall carry
on, unless you want to create an arbi-
trary society where the people with-
out sense can also talk and the people
without brains can also talk. And,
whatever point is being made has only
to be shouted down. There was very
good reason. While T have got a good
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bit of relaxation, this morming, Shri
L. N. Mishra was asked to make a
statement. I did not hear the Speaker;
nor ,did I think that anybody heard
the Speaker asking Shri L. N. Mishra
to start iziaking a statement, rather a
garbled statement, trying to jusify
himself in an indefensible situation,
The whole country knows what
Shri L. N. Mishra has been doing; you
know; I know; the rest of the House
knows; his Cabinet Colleagues know
and everybody knows. But, this
issue apart, while Shri Mishra was

. .-naking his statement which, he did

not even read, he reai onlv a page
and a nalt and then wanted to lay it
on the Table. The only thing that
was heard in the whole House very
clearly was Mr. Dandavate’s voice
shouting point of order, point of order,
point of order—not once, but a
thousand times.

May I just say that if Speaker
wanted the House to continue its
business, the Speak#r nad no right te
ignore the point of order, no right
and no power and, therefore, I have
io come to the conclusion that on the
one hand. he wanted the House to do
its nermal husiness and, on the other,
he himself wanted to ignore and de-
bhase the rules of the House. Other-
wise, he should hawz2, if he was not
heard. asked Shri L. N. Mishra to sit
down and ask Shri Madhu Dandavate
to make his point of order. That is
point Numbey one.

Then, some bogus votes were taken
—absolutely bogus votes—wherein
475 people, without even reading what
was being voted upon shouted ‘Ayes’
After this voting had taken place, I
shouted ‘Noes’ had it. The doors were
closed: the Lobbies were cleared but,
it was never put to vote again. As a
matter of fact, the doors remained
closed for more than 10 to 15 minutes
and nobody bothered and somebody
had to go »nut. And thereafter, the
doors were opened.

Therefore, Sir, talking about the
Parliamentary Procedure [ say that
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we, here, in the Opposition suffer
from every sort of injustice and are de-
prived of our rights and are deprived
in every way from making you and
the country know what is happening
in Government? Are these the pro-
cedures of Parliament? The Speaker,
in collusion with Government (Inter-
ruption), wanting to maintain that the
business of the House is proceeding
not calling for a division of the House
not allowing points of orders, Sir, I
do not want this sanctimonious hum-
bug to go on in this House like the
save democracy campaign that these
people are trying to run with the mis-
guided leadership from above. But,
nevertheless, saving democracy and
knowing what democracy is, do they
think that democracy is a toy and that
is a play thing? This is what they
have been doing all these years.
Democracy is a way of life; democracy
is an aptitude of mind; democracy is
a liberal concept and the fresh air
that 'you breathe—not merely a mat-
ter of counting the M.P.'s heads.

SHRI N. K. P. SALVE (Betul):
Mr, Deputy-Speaker, Sir, if, during
the speeches delivered in the post-
lunch period, there is not plenty of
barren verbiage only, then it is abso-
lutely necessary that the points of
order raised by Mr. Madhu Danda-
vate and Mr. Madhu Limaye should be
considered in calm reason and with
some degree of objectivity. Special-
ly, I would request opposition’s re-
vered leader Shri Morarji Desai to
give a serious thought to what we
have to submit on this matter.

The first and foremost submissio.l
that I have to mak;: on this point .
if we cloud the real issue, we will be
nowhere near solution unless Shii
Morarji Desai and his followers do
want a solution to this impasse and
do not want to strain parliamentarv
democracy unnecessarily. The ques-
tion, Sir, is, is there anything in the
statement of the Prime ., Minister
which creates a conflict between the
rights of Parliament in a matter of
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Parliament’s privilege and what con~
stitutes action to be taken by Gov-
ernment in implementation of due
processes of law. [ fail to see, Sir,
that there is any such conflict. In
fact, the demand in regard to tabling
of the CBI report, I thought, was
primarily motivated to ensure that
Government was not trying to con-
ceal, not trying to shield somebody
unduly; some favourite people are
not sought to be shielded by keeping
this report a secret. 1 thought, that
was the purpose. What, Sir. is the
purpose of the CBl repor.? Is the
CBI report prepared by the Criminal
Bureau of Invastigntien for the pur-
pose of debating a privileze motion
in this House or is it prepared for
purposes of bringing the guilty people
to book after unearthing the neces-
sary facts connected with the case?
If the primary purpose of tke CBI
report is to unearih a2 fraud or a
crime which has been committed by
a particular person or by a set of
people, then it is that purpose which
has to be primarily fulfilled. But,
Sir, it is certainly open to the Oppo-
sition which has to be a faithful
watchdog of the people in parliamen-
tary democracy and therefore their
right, to see that under the garb of
fulfilling the due processes of law.
Government is not indulging in any
corruption. For that purpose, the
Prime Minister came out clearly that
it is open to the Opposition leaders to
look into that report and to go into
the case diary even under oath of
secrecy. So, the view that there is a
conflict between the implementation
of the due processes of law and
Parliament’s privilege is something
which T am not able to vnderstand.
The privilege of Parliament is entire-
ly separate, Prime Minister has given
the reatons why the CBI report
should never come nn the Table of
the House unless where it is found
that the CBI report contains material
in which Government is trving to
shield some people or is indulging in
corruption. Then, certainlv a healthy
precedent would be established that
the Opposition leaders under oath
of secrecy are given access to such
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[SHRI N, K. P. Salve]

reporis. If the real purpose of the
Opposition, if the real intent of the,
Opposition was to ensure g clean and
healthy working of the Government,
then is more than necessary in
what had been offered by the Prime
Minister. If a privilege motion is
brought in, if a privilege motion is
to be debated in this House, do we
take it that all the laws which we
have enacted in the meanwhile are
abrogated or are suspended? Are we
to think that our own rules and pro-
cedures are supposed to be abandon-
ed? Firstly, Sir, the report was ask-
ed to be laid on the Table of the
House in terms of the provisions of
Rule 368. When, it was found that
under that Rule, the CBI report
could not be forced to be tabled by
Government, then it was Shri Morar-
ji Desai himelf who made a state-
ment that in pursuance of the assur-
ance given by the Home Minister, the
tabling of the report was implicit in
such an assurance, When that failed,
thirdly, it was said that placing of
the report on the Table of the House
was pecessary to implement the rul-
ing given by the Chair. None of
these contentions are tenable, My
respectful submission Sir, is that this
type of shifting stand has been taken
and the report sought to be tabled in
the House—] thought—was for the
limited pur-~se to ensure that Gov-
ernment i= not indulging in corrup-
tion by shielding any corruption

But when it ig open to the oppo-
sition leaders to go into a case and in
case they did find some corruption,
was it not open to them to prevail
upon Government: ‘Look. This is the
report. This is what has been found
You are prosecuting a wrong man' or
‘vou are prosecuting only one man
whereas more then one, two or three
or four are guilty of various offences,
varioug frauds on the people’? But
that offer doeg not seem to be accept-
able to Shri Morarji Desal

SHRI MORARJI DESAI (Surat):
May I explain? The hon. member
does not seem to remember what 1
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said here. I was told by the accredit=
ed member of the Cabinet on behalf
of the Cabmet before ! came in here
that ‘whereas the reports and other
papers will be put before us, we
cannot take any action on them, even
if action is necessary about some
members until the case against Shri
Tulmohan Ram is decided in a court
of law’. This can take twelve years;
some cases are pending for twelve
years. How can we accept that posi-
tion? We do not want to go beyond
an understanding that is given. I do
not want to flout anything like that.
Therefore, I asked for a clear state-
ment. 1f my hon. friend is of this
view, let him persuade the Prime
Minister to say that. That is enough
for me,

SHRI N. K. P. SALVE: My view is
simple. In case you gid find more
than one person guilty, would you
be violating any of the undertaking
in prevailing upon the Prime Minis-
ter and Government to take ftrther
action?

SHKI MORARJI DESAL: Whea 1
am told that wo further action can
be taken either in the House or out-
side until that case is over, am I not
bound by that condition if I agree
with it? Therefore, I do not agree
with it. It is a simple matter; it is a
short matter; it is a straight matter.
T would thank you if you can make
her agree to that.

PROF, MADHU DANDAVATE
(Hajapur): ‘That is the clarification
sought.

SHRI N. K. P. SALVE: 1 do not
for a moment accept that any private
dialogue between Shri Morarji Desai
and Shrimati Gandhi is prohibited as
a result of whatever undertaking is
given.

SHRI MORARJI DESAI: What pri-
vate dialogue? It is not a private
dialogue. This was conveyed to me
in the presence of the Speaker

MR. DEPUTY-SPEAKER: May I
point out at this stage that whatever
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people may discuss between them-
selves, once it is mentioned in the
House it is not private any more. It
pecomes part of the record of the
House.

SHRI N, K. P. SALVE: It is cer-
tainly part of the record. What I
was submitting was this. 1 very care-
fully heard the assurance given by
the Prime Minister. She made it
categorical and clear that it is open
to the Opposition leders to come and
pursue not only the report but also
the disrieg under an oath of secrecy
But does it go to the extent of pre-
venting a revered lender like Shi
Morarji Desai from suggesung that a
cortain action which could have been
taken has not been taken?

SHR!I MORARJI DESAI: That 1>
what 1 want (Interruptions)

SHRI N. K. P SALVE: That 18
their thinking. That is not what I

SHRI PILOO MODY' The point
quite simple and qute (lear and that
« why it is the great (ragedy
Everybody in this House understands
what the Prime Minister has sad.
3ut ten minutes before she said it
Shri Morarji Desai who was called by
‘he Speaker was told in front of the
Speaker by an authorised represen-

+ tative of the Government and the
Cabinet that ‘we are prepared to do
all this, but as a result of this, you
cannot take any further action’, He
, was categorically told so.

SHRY MORAJI DESAI: Till the

case is over.

SHRI PILOO MODY: Tili the Tul-
mohan Ram case was over. It might
take twelve years. Also it is a crimi-
nal matter. Whatever matter of pri-
vilege concerning the members of the
House, which is outside the jurisdic-
tion of the court, even that matter we
cannot bring up. This was the impli-
cation of what was told to Shri
Morarfi Degad, It is therefore only
but natural that after the statement..

MB, DEPUTY-SPEAKER: You
have made the point,
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SHRI PILOO MODY: Don't you
realise that we are trying to arrive
at something? Do you want to stup
that from happening?

Therelore, it 15 a legitimate ques-
tion for reassurance that Shri Morar-
ji Desai asked. I want therefore
ask you: why was the Prime Minis-
ter averse to 1estating what she had
already stated?

SHRI C. M. STEPHEN: No question

of restatement. She has said it in her
statement,

SHRI N K P. SALVE: There 1»
no guestion of re-statement, 1 main-
tain what 1 have stated. It is onc
thing to asser. that you will not
bring up something in the llouse . It
1s cumpletely another tlung to assume
the prerogative 1n case more than ¢ne
person is guilty. It is clearly open
to him lo suggest to the Government
that action suould be taken agawst
mo,e than one person. 1 do not see
anything explicit or implicit prohibit-
ing such course. In what the Prime
Minister has said is any one prevent-
ed from giving this suggestion? In
the end I submit only one thing. 8o
tar as the CBI report and other
things are concerned, these are all
demanded in the process of character
assascination,. We have faced thu
sort of thing not once but many times
against Ministers including Morarji
Bhm We have been aganins, ‘hus sort
of witch-hunting against the rovinc
enquiry, a fishing enquiry asking for
various documents, reports to malign
the Ministers. We have been against
this n the past. We are doineg the
same thing todav and the Opposition
ix also doing the same thing but my
only regret is that Morarji Bhai is
speaking differently todav than when
he was a Minister and when he was
attacked.

SHRI S. A, SHAMIM (Srinagar)-
I feel that what should have been a
day of triumph for the Opposition
has turned into a moment of tragedy.
What exactly have been demanding
for the last 20 days? According to my
wisdorn and understanding we have
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been d&mndln‘thecalmw
begin with; we have demanded rele-
vant papers and case diaries also.
The Prime Minister this morning
very reluctently agreed to all thewe
demands, Had I been the Opposition
leader I would have said: Welcome.
If you climb down it is my victory.

We did not do that, unfortunately.

Though you accept me and respect
me as leader of the opposition, the

opposition parties have not recognis-
ed me and I was not consulted.
Otherwise I would have advised
them, That is the tragedy of 1t
Leaving that aside the fact remains
that we succeeded in getting from
the Government. what the Govern-
ment refused to give us up to this

moment. What I have understood
from the Prime Minister's statement
is this.

“lf this report was placed on the
table of the House the ensuing
debate would virtually amount to a
concurrent trial which will not only
defeat the ends of justice by pre-
judging the trial in a court %ut
nmmy also result in a conflict bet-
ween the courts and Parliament.”

This relates to a situation when
CBI report would have been placed
on the table of the House, The Prime
Minister rightly or wrongly says
that this cannot be done. [ remember
that when Shri Morarji Desai made
a speech here threatening Satyagraha
i case the diaries were made not
available, (Interruptions) Make some
allowance for my poor English. He
was raying here that he would re-
wort to Satyagraha. I fairly remember
that he asked for the report, the
relevant papers, and the case diaries.
This morning I was suprised when he
added one more rider that this
Committee should have the authority

and Government should give
assirance . . (Interruptions) .
s wgfwd : agEmat qE
4 Yy wET

SHRY S. A SHAMIM: 1 say, Sir,
that Mem'ers on that side have been
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labouring this point. Members of the
Opposition have been 4

this, It is our inherent right and no
assurance from the Prime Minister
15 needed. Assurance or no assurance,
committee or no committees, the
moment we come 1o know of a
Member who has committed a mis-
demeanor, this House is vested with
mnherent power and right to take
action. whatever the accreditec
member or the Cabinet might have
told Shr1 Morar)jibhai Desai, I do not
know But even if the Prime Minister
ha. made that statement, if any
Member 15 found to be guilty ol
misconduct you cannot take action,
I will say

SHRI SHYAMNANDAN MISHRA.
Would you clarify one poimnt? If we
make a promise under omth, are we
expected to break it” If we give u
promise we shall certainly fulfil it,
we will not take any action. Then
muay I also implore him to conside:
this point? A clear and categorical
promise was made to the House by
the Government that it would come
before the House with the results of
investigations before deciding on any
future course of action. That promise
was broken by the Government
Woulg Mr. Shamim believe this
Government which breaks a clear
and categorical promise made only
a few dayz back? !

SHRI S. A SHAMIM: What does
the oath of secrccy relate to? It is

have not seen
instance, I am not a leader and I will
not see the report, I am not one of
those who demanded the placing of

share it with the House, but they did

SHRI MADHU LIMAYE: Phlce it
right now on the Table.

SHRI 8, A. SHAMIM: [t is too Iate
in the day. At the time
the offer, you said, “We not
Mr. Shamim's report,
from the Government."™

aag
A1)
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Ag 1 said, the outh relates to the
aomtents of the CBI report, not the
conclusions you derive from it. Shri
Shyamnandan Mishra said, this
Government is a promise-breaker and
it can be assurance-breaker also.
What is your remedy if the Govern-
ment gives you an assurance today
and breaks it tomorrow? There is no
remedy,

I do not know why the leaders,
particulary opposition leaders, have
accepted this suggestion that only
the leaders will have a peep at it.
Why don't they demand that the
whole House should have a look at
it?  Alternatively, the suggestion
would have been, lel us have a secret
session. Tae oath of secrecy would
have applied to the entire Parliament.
The entite Parliament could discuss
it and atrive at certain conclusions.
The entire Parliament would have
been the commmittee which they
have heen asking for, My suggestion
event at this stage is, let us have a
secret session of the entire Parlia-
ment Let gll those who are real
leaders like me and those who claim
to be party leaders sit together and
disruss >t and arive at a conclusion.

st wer ww fog (www) -
snsrw off, § FE Proie v W &1
wft ¥t e § - Rrod ww gy
[T T & G § WY AT 85 W
W O §2A ¥ x4 A 9T 4=y @y 1A
2 AT & ow fe @@ W
300 T2 ¥R §, ¥ v & v w0
14~15 S® WA 19 feewmw & 77 &
mMIs AT R AH § | Iy g Wi
t

%, gqrerer off, sET WwENT *Y
ot e & wy ¥ oY, afew frgat ®
wlt wre % AT RGO A |
e ek w W e g sl
Sorrentt v fesmr § o ww F Qo
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#e A w1 fearr §, whoere sene
& fear §, oY T T A wmar
AT §, Fifee wdvw o) fem 377
w1 forare & 1 Frowe wEiew, o ¥ Wl
ot aarag w1 frarr ff & 1 v w2
& W Aty aeer ST WY AT SR
& o 9z w1 A Frarr dwqEeER Y ?
wiife et € wrrd) fraw ¥ qqET
Sy, s Y g & sregae S, o
T A7T A FETEY I & wgEr< vl
NagarFagag R aasa sy’

STera 73w, ¥ gy Aag ¥ arier
MUT AN ATE X FB W WY T GO
TRAL ATEAT §, TG IT ¥ W Wy,
‘AT AT gara” A S A daw
FRAAAAE 15T 1G@H ¥ q®
BTSN ¥ 9gar § WYY 101 9T
fravgar & 1 s &Y & g0 fremw
g fr o ey ot aficfeufa #
weren §, WX smerifers s Agw ¥
x {7 yorae qEd § #ife wg iy ot wax
T AT | orE F qreEr 7 wgY e
T FEAT § WK T ¥ 0T WO
F7aT § CHT WA W By wAww grav
Fa<t ¥ 3w gw ol 3w wA §ow i
ot e g feard < gy wdife
g w7 qreafys € g o gnw FAf
Wt WX g 9y whare gl v fr
T Hagws §1 W W
& wiT ww 5 A 3@ o w0 wwan
Tyt § awr 9w 1wy ST sy
qicam fea § 0V
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g & 37 ¥ qewr  wgav §
fe gag M N g awer TAR
AT AT F AW TCEAE H T ]
Ay srafamr A A T A
wfegra # o 7 frawmad ¥ gl oY
gl forer § v @g7 & weex wWOAY
AW B HAA & A g wamwg A
FAWE &7 Wgrar qd | gE(o o g5
oY arrdYT wEew FA 90T § A Faw
TR g IR F Alagwy ! wifE
WY S QF FL W AT B FgA
f faara & gfage @, SR AR
wr§ 7 qT oAy wrew wqr W frar
fs Ma  wredr B T q97 W E
M & 7 amgar 5 Drac At g gur
a8 ST S foaw ¥ W WA
aray gfaee oy #¢ s o7 Wfeq
g1 $XUF I I5MT | qEFAY & wiw &
X9 9 ALY ARATE |

SHRI SEZHIYAN (Kumba
XKonam). Mr, Deputy-Speaker, Sir,
I will confine myself only to the sub-
spdssions made inside the House and
§ will not refer o whatever has
nhappened outside the House, Coming
%0 what has happened inside the
House, the Prime Minister this morn~
mg made a statemenl. m which she
offered {o place the CB] Report, the
case diary and so many other docu-
ments before a commitiee of the
leuders of the opposition. Afterwaids,
Shri1 Morarji Desai made a »tatement
m which he accepted the offer with
one rider, and that rider was that
after perusing the documents they
should be allowed to make sugges-
tions for future action So, the point
of difference has een narrowed down
to this. Those who spoke on the other
side, Shri Sathe, Shri Salve and
others are convinced that if you have
a document for your perusal, you
would be allowed to make sugges-
tions. We only want that to be
fmdamlb!t You make it explicit;
-
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you put it in black and white, What
1s the pleasure to go through the °
bulky volumes if we are not allowed
to come to a conclusion and make
our recommendations? If you give us
a document, allow us to spend days
over it and then you say, “You have
read the document; please keep
quiet”, what is the use of that? What
we want is, after going through the
document, we should be allowed fo
make our recommendations. That &
the only pnint now hanging fire

16 00 hrs

Then, they said that the Opposition
wgs shifting the ground, that first
toey wanted the CBI  Report and,
when the CBI Report was bewg given
to them, then they want a lia-
mentary Committee When this mat-
ter was token up on 28th August. the
first demand *nade not only by us
but also by those Members, on the
other side, who one by one rose in
his seat and demed having put a sig-
nature, demanded a probe by a Par-
hamentary Committee It 15 they who
started it Mr Krishan Kant in the
other House said that he would not
believe in the CBI and that he wank-
ed a Parliamentary probe.

We tulked about the Mudgal case
and other cases Why? It is because,
we said, it pertains to the dignity of
the House. When a Member by his
conduct brings a disgiace io the House,
it 1s the House which is concerned
with it Therefore, we wanted a par-
liamentary probe, At that stage, they
said that a parliamentary probe could
not start because the case had been
given to CBI for investigation.

Op the last gay of the last session,
the Govermnent gave an assurance to
this House—] am not concerned as %o
who gave the assurance, whether Mr.
Dikshit gave an assurance or Mr.
Reddy gave an assurance; it is the
Government who gave the assurance—
a categorical assurance that, after the
investigations are over, they would
come to the House before taking fur-
ther action. Therefore, on the open-
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ing day of this session the CB] Report
was demanded. The original demand
was for a parlismentary probe. Even
the Members on the other side want-
ed 1o have that one, The demand for
the CBI Report was raised only now.
The two things are not be separated.
We do not want the CBI Report just
for the plessure of reading it. It is
not a mystery of Parry Mason. We
have to read the CBI Report and then
take some action on it.

Now, these reports are given to us
on an oath of secrecy, that we will not
reveal anytaing to anyone. Let a
cotnmittee to which the documents are
bemng given be allowed to 'make re-
vommendations. We will give only
the recommendations, not anything
elc<e  We will not give the source, We
wil' only make recommendations. We
can  give recommendations W the
Speaker.

Very many things have been said
by the Members on the other side
abouy the Opposition. | sit i the
Opposition and suppurt the demand of
thy Opposition It has been 'said that
the Opposition is out to disgrace Par-
hament. Somebodv said that the Op-
position is out to make p scandal The
acandal is already there. We are not
creating any scandal The scandal is
sticking to them

Az to what has happened m the
House, T am not taking as a coniron-
tation between Shrimatj Indira Gandhi
and Shri Morarji Desai. It does not
pertain to only two persons Yours
ago. | have been opposing Shri Morar.-
ji Desai; years ago. I have been sup-
porting Shrimati Indira Gandhi, This
is not the issue, The issue is about
the House itself. It does not concern
only one or two persons. It is not a
confrontation between the ruling
party and this party. The members of
the ruling party are in the stream.
There is a suspicion and, to remove
that, a Parliamentary Committee
should be appointeéd to go into that.

Somebody was saying about the
Rules of Procedure, that they have
not beep observed and that points of
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order are being rased. 1 aiso feel
very much sorry. We should not raise
%0 many things. Bot the basic rules
of procedure of parliamentary demo-
cracy have been simply thrown to the
winds in this country. What does the
Oppositiop, want; The Opposition may
be divided; it may have a small nume-
rical strength. But it has got a case.
1t feels that democracy should be pro-
tected in this country. That iy why
the Opposition is raising these things.
Why do you want to shut it out? Why
should mot this matter go to a parlia-
mentary Commmittee for a probe?

Even then why are you afraid of
sending this to a Parliamentary Com-
mittee? Somebody wag saying, ‘We
are prepared 1ip give the CBI
report to the leaders of the Opposi-
tion because we feel quite atrong and
we are quite clear that, once you go
through the report, you will be con-
vinced that what the Government hes
done 15 gquite right’. If you are K- 2
much convinced, why are you afraid?
Suppose, 1 am not convinced, What
is the remedy? Where can | go and
say, that after reading the reports, I
feel that some action is to be lauken?

Some members have said that the
arey of difference iz very slight, hi s
they feel that this is implicit in the
assuranee given by the Prime Min-
istor, 1 would reguest  the  Prime
Minister—she is nol only the Prime
Minister not only the Leader of the
Congress Party, she is also the leader
of the House: therefore. we look for-
ward only to her—tn make it clear
that sending the reports to the
Committee does not debar the Com-
mittee or does not prevemi the Com-
mittee or its members from coming to
conclusions and making them known
io the Speaker. The whole Opposi-
tion here will accept that.

SHRI C. M. STEPHEN: Mr. Deputy-
Speaker, Sir at the outset, ! would like
to make the submission that T am not
one of those who 8ee in the statement
of the Prime Minisler an assurance,
implicit or explieit, that, after seelng
the records, the Committee will have
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1the right or jurisdiction to take a de-
cision with respect to any person who
iz found guilty on perusal of the
records. I say this because my hon.
fnend, Mr. Sezhiyan, was rnwention-
ing that there was this implicit under-
taking or implicit meaning in the
Prime Minister's statement. I am not
une of those who read 1 the tatement
or see in the statement that implica-
tron at all. The statement need not
be taken any more than what it is,
namely, that whereas the damand of
the Opposition was that the CBI re-
port be placed on the Table of the
House, the Government have come
to the extent of saving 1"t 1t would
be placed, not beore the llouse, but
before only the leaders of the Oppo-
sition—not even before a Commit-
tee. It is only a matter of placing
that before the leaders ni the Opposi-
tion, This is what is stated in that
etatement. This is all, as a human-
being, I could read from the statement
of the Prime Minister.

Now let us go back and see how
the whole thing started, The whole
thing started with Prof Chattopa-
dhyaya revealing to the Rajya Sabha
a list of nameg who were alleged to
have gigned a memorandum. That was
taken up here as a question of pri-
vilege against the members of this
liouse. That was how it started.
Jmmediately 20 of the members, those
who were here. came out with a state-
ment that they had not signed it.
Therefore, [orgery was the main al-
legation there Then the whole of the
last Secssion was devoted to a discus-
sion on that As was reminded hy
Mr BSazhiyan, oumn members theme
pselves askeg for a  Parliamentary
probe, Finally, without allowing
that malier to 1est there they came
to the floor with a Resolution that a
Parligmentary Committee be appoin-
ted. The House considered the
Resolution and technically speaking,
unanimously rejected that Resolution.
That was how it ended in the last

' Session. During the discussion, of
course, the they Home Minister, Shri
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Uma Shankar Dikshit, made g state-
ment that, after the CBI investigation
was over, they would come to the
House and apprise this House as to
whut had happened and would seek
the wishes of the House for further
proceedings

This Session staited with privilege
moiions against the Ministers for al-
leged violation oi the assurance—that
was the simple question, there was
no question of CBI report there—,
vivlation of the assurance in the
sense that on the 11th when the House
opened, they did not place betore
the House the conclusions they had
arrived at and did not seck the vdvice
of the House as tn how to proceed
further.

The Home Minister made a stale-
ment and 1n that statement he told
the tHouse what exactly the finding of
the CBI report was. The opposition
jumped on 1t and said, ‘Here 1s 2
quotation from the CBI report, and,
as it has been guoted from the report,
the report must be placed on the Table
of the House ' The demand for the
CBI report started like this—"You
quoted from the report, so place it
on the Table ot the House ' Even
on the 22nd even before the demand
wa< made, the Home Minister had
made clear that he was not guoting
from any teport at all Finally, it
ended with a ruling which is said to
be not a ruling by the other side but
wherein it was clarified that the
Government wa, not undey compul-
sion to produce the CBI revort. That
is where we are

Now. gssuming that the CBI report
was placed on the Table of the House,
would it immediately mean that a
Parliamentary Committee would fol-
low? Would 1t immediotely r'mean
that the persons concerned would be
punished? That certainly was not
meant. It would just be placing a
report on the Table of the House.

Then, privilege motions were bro-
ught and eloborste hearings wore
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afforded to them againgt all these Min-
#ulers and finally, we hag an elabo-
rate ruling from the Speaker.

One aspect of the ruhing of the
had very clearly state:

“There is, therefore, no question
that the Government deliberately
declineg to implement the assur-
.-“llr

He aaid:

“Indeed they have come to the
House, though a little lale, and have
placed before the House the st of
the inquiry held by the CBI, the
charge-shect filed in the court aga
inst the accused and he explained
the manner in which the assuranc-
es have been fulfilled. There s,
theretore, no question of the Gov-
ernment having deliberately dech-
ned to implement the assurance.”

So S, the implication 1s very (lear,
that the Government was herp saying
deliberately. consciously, parsistently
not accidentally, but, after deep
thought, that they would not place
the CBI report on the Table of the
Houge The opposition says, Unless
vou do this, you will be violaling the
assurance you gave the House', The
Speaker gaid that this Government
have not deliberately violated the as-
surance given by them, If placing of
the CBI report is a part of that assu-
rance, then, of course, failure to place
it is certainly a deliberate violation. If
the Speaker is to say that there is no
tleliberate violation in spite of the
deliberate protestation by the Gov-
ernment that they will not place the
CBI report on the Table of the House,
the implcations are absolutely clear
that the Speaker has given a ruling
and conclusion that the assurance
dld not include the placing of the CBI
1eport om the Table of the House
Now here it is a part of the whole
thing.

What I submit is that at no stage

they wanted the CBI report, and no-
thing more then that, After that, the
spepker gave two avenues, two forms
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cussed here.’ The Speaker also sad
that the question as to whether the
assurancy was fully and in time im-
plemented, 1s also open for the House
to consider These two avenucg were
left open for the Opposition The Op-
position  avorded taking recourse to
thest twp avenues and they are now
making 4 demand for placing the CBI
report

MR DEPUTY SPEAKER 1 tho-
ught you were making a point of or-
der.

SHRI C M STEPHEN Well, Sit, I
have no comment to make. | suppose
everything that was said here, was
smid strictly 1 accordance with the
rules and procedure

| was on a point of order and ela-
borating 1t The poin. of orde 1
that all this was for cloved by the
variwus stands they have taken so far.
That 1s why I wag citing the events
before and afier and  this 15 how
the dermand for CBI report came 1n.

Now, this morning new demand
comes. I challange the opposition to
cite any part of the proceedings upto
to-day to show that at any stage of
this discussion they made the demand
that the CBI report be placed on the
Tuable of the House and that, as may
he shown from the records and the
CBI report, a committee be given the
power to punish the persons concern-
ed.

Never was there a demand like this.
Stage by stage they are shifting As
was pointed out by Mr  Shamim,
whatever they demanded, the Govern-
ment conceded  The moment they
found that Government conoaded.
they jumped {o something «!s¢ They
made a f{resh demand I am gbsolu-
tely clear in my mind that if that
demand is conceded then they will
resort to a {resh demand They
will come up with unother iresh
demand This is what they want
They do not want discovery of
truth at all, They do not want the
punishment of the guilty. They do
not want to track down the persons
who are guilty or chargeq of misde-
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meanour. They want to create a
scene in the House in tune with the
scene which they creale throughout
the country. That is what they are
attempting to do. With respect to
CBI report, as was pointed out here,
please permit me to just read out one
section, section 162, It says:

‘No statement made by any per-
son to a police officer in the course
of an investigation under this e¢hap-
ter shall, if reduced to writing; be
signed by the person making it nor
shall such statement or any record
thereof whether in a police diary
or otherwise or any part of such
statement or record, be used for any
purpose, save as hereinafter provid-
ed, at any inquiry or trial’

The is a clean prohibition and this
prohbition is what gives sanctity to
that document and gives freedom of
conacience to persons who go before
the: investigating officers, 1t is viola-
tion of this provision which is now
being demanded.

The Government has gone to the
extent of accommodating 1hem and
sayimg, you go through the report, you
find whether there is anything wrong.
Buy it is 4 Parliomentary Committee
which they are demanding. A Parlia-
mentary Committee is to be appointed
by the House, not by Government, nor
by the Speaker. None has got the au-
thonty tu appoint a Parliameniary
Committee, Mr, Speaker said, you
please bring the Tul Mohan Ram
mutter before the House. You are
avoiding placing it before the House;
you are avoiding a discussion; you
are avoiding finding the will of the
House; you are trying to force your-
selves on the House; you are trying
W force your own decision upon the
Hause This is what you are trying
to do. You were making statements
against Shri L. N. Mishra. Uninter-
ruptedly we heard you. But when he
wanted to make a statement, you did
not allow Mr. Mishra to reply to the
points raised. You are given a forum,
you would not use it. You would at-
tack, but you would not hear the re-
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ply. Thisis what is happening: abea-
lutely moral cowardice. This is what™
vy demonsiceic, dowrdright moral
cowardice, They obstruct the pro-'"
ceedings of the House. What they say
is, we will not allow Parliament to
function, unless you suecumb to us,
violate the mandatory provisions of
the Cr. P.C. which are clear and
categorical. What I am submitting
is that this is clear viclation of all
ruleg and of the Constitution also.
It is a pahtetic sight indeed that the
Parliament of Indiag has seen tcday.
We found demonstration of rowdyism,,
we found them jumping upon the
table and shouting. we found records
being torn over, we found demons-
trated sanctimonious humbugism.
Citing and quoting Mahatma Gandhi,
what they are doing is, they are tar-
pishing the sacred precincts of Indian
Parliament and democracy. They are
tarnishing the sacred name of our
nation. Shame to you, shame to the
opposition, shame to Morarjibhai who
ig indulging in such tactivs, they are
only tearing demorcracy to pleces by
such behaviour. That is the point of
order that I am making.

SHR1 FBRAHIM SULAIMAN SAIT
(Kozhikode): Mr. Deputy .
Sir, I am not here to narrate to his-
tory of...

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B. P.
MAURYA); Sir, T want to rise on a
point of order.

MR. DEPUTY-SPEAKER: This in
only symptomatic of the troubled—
time in which we are. I am
in the process of hearing the
different points of order on this
very emotional question which
has agitated the mings of the people
and the hon, Minister comes forward
to raise another point of order within
that point of order. I think we can
stretch and hear his point of order.
But this is again umusual for a mem-
ber of the Treasury Benches to get up
and say 1 want to make a point of
order within another point of order.
But 1 will go out of my way and hear
him.
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et Wt wwfew gfw stwrey &
v wft (ot dto o W) : st
7% ager gt warErr v § i wemrd
T H HAT 7 F NF AR qiaE e
wTET T A @wr AT wrlgy ar !
gL ¥ TEN O TE 947 I ET 9qT,
Y fas frena geEfme g
faa £ g5 worrfors & = € 4t
()

=it fYo WMo AAHRT (FERIAR) :
agy o o o 1 &g swanEy g &Y
Tgr | (sqEew)

=t o fto T : WY T wAAT WX
& g Freqr F1 xAgr far @
¥ & fan & a1 qAT g 1 Sfww
foa fas ®fom & agr 11 7aev &
d51 g, S9g7 & 98N SE T B WA,
(saae=)

MR. DEPUTY SPEAKER: I think
you have made your pomnt of order.

The Minister's pomt is that he wants
discussion on his Bill to be resumed,

&t wYo dte WY : A\HT D1THT H
9% §5 (97 & TG AW & (47 ag A1
(omwasi)

i} dYo o wrER®T: 451 | (woE-
wnA)

st Yo Qo A : FAME T3 7W
fegzs %1 781 7 v a5 fa 7~ frar nav
o1, 4§ AA WG4 IhE FAE 1 TN
FFm ggd WT AT, Gy 0 RGN
¥HZ KA Y THA EE A9V AT
AW AT I HgaEn PRGN
Ayt g g 6 s faw &
@i F Y exeqy & q973 W H W1 AT
oY forer a7 TG /AT R, S B1 NTGH
grT wiEg |
MR. DEPUTY-SPEAKER: 1 would

fescribe thig interlude—I am referring
to the hon. Minister's point of order

2895 LS--10,
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and not to you—I have called Shr
Ebrahim Sulaiman Sait who has beer
interrupted—and I would describe
this interlude—as a rift in the lute.
Why? 1 think that all ug should have
taken some satisfaction from the fact
that the discussion in the House which
Wag going off the rail has now comea
back to the rai] and that we are able
to have a meaningful discussion. That
is my point. We have been talking
so much of satyagraha and all that. I
really do not know what it iz. But
the faet is that the hon. Members
here have raised points of orders and
made submissions. That itself is a
full participation in the proceedings
¢f the Hosue and, to that extent, I
think the Minister should have been
happier than anybody else that this
has been done. Your Bil} can be pas-
sed tomorrow; it can be passed day
after tomorrow, But, if this House
does not function, how do you expect
any Bill to be passed at _all? I am sur-
prised. i

SHRI EBRAHIM SULAIMAN SAIT:
Sir, I do not want to waste the time
of th House in narrating the evenis
thal took place regarding this scandal
which has led to the presentatitn of
the CBI Report. We arc today rather
al a erucial stage 1n the whole of the
discussion. One can take a desisive
slep 1n a direction of getting 1he UBI
Report from Government and also in
fully studying it and also recomn end-
ing some action about the CBI Roport
to Government,

I consider that the Opposition, to a
great extent, has succeeded in their
demand. Because of certain things,
the Government is evading preseata-
lion of the CBI Report on the Table
of the House and they never waat the
Members of the House as also the Op-
position Leaders to know anything
sbout the CBI Report. Still they want
the CBL report to remain as a top sec-
ret document. But, evcntis have gone
and as the pressure of the uniteg Op-
position grew, the Government has
teen trying or hag been forced to
climb down so that they arc prepared
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1c show this CBI Report to the leaders
of thre Opposition Party.

Then, again, Sir, one more deve-
Jopment has taken place. That .3 that
not only that the Government has come
forward to give this CBI Repuri to
leaders of the Opposition but they
have also agreed to give all the con-
wected documents and the case diary
also to the Leaders of the Opposition
now. There is only one hitch., The
Opposition is not satisfieq with this.
We have definitely come tg a very de-
cisive stage. It is very clearly p.inted
out that in case we suggest action
sfter the perusa] of the report, which
they are not ready to take, then there
is no value in going through this CBI
Report. Therefore, one little thing is
that the Prime Minister should come
torward and say that after studying
the report, the Opposition can suggset
somethings which the Government can
conswler. If the Prime Minister comes
forward with this change, then the
whole matter can be decided and all
of us will feel happy so that the matter
will be closed and we can naturally
zllow the other business of the House
to go on. Otherwise, the time of the
Ilouse is wasted and the time of the
House has already been wasted all
these days.

Therefore I would suggest that we
must do one thing. The Government
should come forward and agres to
consider whatever be the suggestion
¢t the Opposition Party Leaders after
tae perusal of the Report and give this
e~scurance that it would be considered.
Trig wil] leave the matter to come to
a close. This is what I wan! tc sug-
gest. T hope this will be agreed to. I
feel that as far as satyagraha is con-
cerned, such unconstitutional methods
should not be adopted ingide the
House. Though, as far ag my party is
toncerned, We have full sympathy to
the demand of the Opposition, 1 can-
not join the satyagraha but Govern-
ment must give this assurance tc the
Opposition. 1 may say that all my
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aympathies will remain‘ with the Mem-
bers of the Opposition. - ol

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, what has
harpened in the morning has brought
a bad name to Parliament. Sir, I
perfectly agree with you, with your
tbservation, that an achievement has
been made that all sections of the
Hcuse gre participating in g meaning-
ful debate. This i3 a significant obser-
vutlion. This ig a significant achieve-
ment because the faect thay fiom the
chaos angd confusion in the morning,
we have come to this orderly discus-
sion in the evening ghows tnat we
are trying to observe the principles of
parliamentary democracy which I am
bhcpeful our friends on this side and
cur friends on the other side will not
fail to miss. I am hopefui that they
would continue tg strive hard to see
that that ugly scene which we wit-
nessed in the morning does not recur
in the House. Sir, we owe it to the
generation of future to represent a
better image. to represent a bright
image, Sir, I was rather amused to
listen to the objections made by hon.
Member Shri Vajpayee that he wanted
to put certain questiong to Shri L. N.
Mishra. What right has he got te
put questions to Shri L. N, Mishra
when Members of his own Party were
standing on the bench and shouting
at the top of their voice and making
it impossible for any Member in the
House to listen to what Mr. L.N. Misra
was saying? Sir, what right thag he
got, what right the Members of the
Opposition have got to g8k questions
when they snached from the Secretary
General a statement laid by the Min-
ister, tore ti into pieces and threw it
on the floor of the House? This is &
shamefu]; act. From Members of
Opposition, we would have have ex-
pected a better behaviour, as Members
of Parliament, who claim t{o represent
as many as ten lakhs of people.

Coming to the point about the Prime
Minister's statement, T am not one of
those who would try to explain or
clucidate the Prime Minister s siate-
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ment. I feel that that wag absvlutely
clear and whatever phe said needed no
explanation or elucidation. But when
Shri Morarji Desai got up in his geut
&nd wanted to ask certain Quaestions
{1om the Prime Minister, ghe said that
she had made everything absolutely
ciear and that there was nothing more
lo add to it. Sir, I do not agree that
ihe Prime Minister's statcment re-
quires any kind of elucidation or that
there ig something implied or implicit
in it. After all, parliamentary demo-
cracy implies meaningful and fruitful
discussions, negotiations and all that.
‘Mr. Morarji Desai, Members of his
Party and Memberg of the Oprosition
are perfectly within their rights tc see
the Prime Minister, to meet her per-
scnally.  But, so far ag her staternient
i concerned, I personally feel that it
ig crystal clear anq it needs no expla-
nation and there is nothing more
which can be added to it Whatever
she wanted to say, is clear tc all of
us. I do not want to say anything
beyond this. Sir, I agree witb Mr.
Shamim in regard to one point, a'. least
on this point, that the O,position
fesders could not have gol a better
irrortunity to show to the world, to
show to their countrymen, to show
tu the lovers of arliameniary demo
cracy that here was g Prime Minister
whe offered the olive branch and that
they refused to accept it. The moment
of triumph for the Oppositicn hss
turned into a moment of envy for the
Opposition, not only for the Opposi-
tion, but for parliamentary democrary.
I would request them to shcw them-
sclves better next time.

&t wagwe faw ( TATETETR)
Irery witew, woft N wE FR A
a7 §2Y wegl wTEEANTH FTAT ATZAT
B WOk amT § sEHEGT F 9T w7
A gwr g fadlg sw Rt avs ¥
wtaq a2t & fg og wgr v fe g
7w faltsud v waies
T ¥ a0n & faifaql & wgr war
7455 1 v ame § 5 3 Y e
AT ag qegeea § Wik wgri WY
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WaE T T MET ¥ T 1w W
EA &l qrdf & St & fred §
At ga ol WY wga ¥ v owpi frdy
# 98 g, Tawwr F gy, et ey
AT SETET WX B WY €Y 7w
AT AT T AVEA AT TAY FEAE
fExgiad 7 & aFFai Y,
Tt TR #T R &1, w47 WAt [
Ft avewy & fory, qew & wfm &
o sreerame & g & amge s
FTHET FI | ATH T AT qq9 HIT
WS W R W@ N W W R,
UF TR LA & gar anar @ e e
27 ¥ W & [@ArE ey Istan
& 9 FW weerard § A A% § W
gad ave fadieft o8 &Y O&T AT g
fEqr g S Aa AR AT F Ay
s f & sofy o5 o uR AT $1 4T,
g T fe awfa sgaiay s
HqEAE AT REIE .. ... (swwavr)
... AT FHT @TgER SFEEA ST,
# ¥+ o5 FgAT T g fR @R F AT
HAATT T5 FHT BT 3 3T § WA
¥ w¥T HEH A0 L, T & A€ ¥ T
¥ 7f afar (oo &1 wmER 5
w7 F7AT & S A QX I ARR
GEI & AR FTA T
Td, SATLH WEE, qWg &1 A
aga & gaEart arw §, feadr gmard
YA®E T & AW} ®Bi gT 8. SEA
SuTRT g% A & fed §, ¥@ie 98w
Y WE S A KT Fuie 54T, 99
IR T WE F 6T a4 faar,
ITF AT AT ATET TS FEA ST &Y
¢ ¢ i war w1t ot 7 wgr fFad o
FES WILT §, AW US4 &7, HaWT )
TR TS G/, H TG U AT K
FeT §. T8 TG wrk wawT w8,
T SaEer foe a1 wwer wa 8,
fox 93 300 T e Mz we i g,
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feay fadi & ag wAwT BAT 8, WX
SuT FefY off Y ATELH §, FATEE TH W
wrw &, gw Wi W Aw g fe
mqwmﬁmwg,mmﬁ
RIHETY F YR FAT A v
& fr q ToT gar ST v #A
T fe ww %7 e wAfaag i
TETT, TEF WETAT G FHE WITHT 7§
o wt mfor gfe amea &
e Hat (Y aito dYo Wid) g ¥
TET WTF WIS &7
T w7157 A 6w
KTET ¥ | JuTSGe WEYeT, L A af A
THe 37 & = A 57, wfaaw & fagm
a7 #faw wr= & wger sear g—fas
TR 97 5T &0 4 T LT WL
og=t famr —=mr Wit afgas #
R ET T g w% —gw G oarge
BIF RTE7 & HTH W19+ 1 1% FI=T 720
TET @73, aTA &1 A1 3T A4 |

I WEIRH, WT FW WM &
RTAA &7 TEAT X 4T B—HTH GAT
/A wHE § w19 {aug 94 F w0
BT W% WIS7 (%R0 75 41 ¥2T
g7 7 w7 wrEa 48 4, @9 2w
FMW A @A A A Jfe SR
Foaw f5a 45w <@ % fal gAr
feaqt, faga® & wam o q swET
HOW §7A 5%, TN AT Gei 7 T
BF AT AT AU A 7§ nonw 2,
weqer ¥1 AT 97 43 ¥, e fAdq
9F & SAHEIT AT TR A | qE AT
wE we A a7 v A dre o4,
wWife 5% 704 {7 AwA7 §, g FRATT
& fadfl *1 9d= 51 32 2w A, oft, gy
feaeir a gfve & arer s & wroar v aelt
fi—faw wgr A ww Aoz R Y
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fe gl o WY gm il afer
oy wREd agy g—af, oY, W
fafrex wom fifeg ) w aw ¥ ar
T W &1 T A g A g

wTs & Qv Farerdy Ty wgaw f—
€9 39 §, W W g, 8 I Wi o
& =8 & fr velrer 7 o W o,
g gATT Ww gy qF wan, qfew
s WY @ A o g anr wT @R
& wig 31 agT aer Twdr agaT w1
QAT &TH & &% qI% T o5 grd
fada ow s 727 § AT 6T HIX
I T AT AT |

TNGH WERG, X A% GO
79T AT AEA | HOT §H HAF IHOT
WA WERT A 7 5 AT AT HIA T
UER AP ARAL 1 O e fith Ere T |
BT A AT a7 ¥/ K23 & {ET F
SITHT ATTHA & FIT5 AT F—TH %
&5 & 167 & w50 and 3T )
o' R WIT & TB ) wiFAT =79 AN
FTORT Y AT R oy AR T G
BT ¢ 3892 14 A7 e & irae wez
FY Z7ING 4R F—HA 1947 F 77
TH, 77 & AT & & T4 AN HT
AT 1y Ao KAIRD Ty 4 T AT X, 7
RAME %74 A, AT IAF qUALT A°;T
ATH A | R A £ 45T 6 «F 4,7 1]
TEUE A 1947 F BN F §, G
@ 30 Emdr g, L .

SHRI VAYALAR RAVI: By your

‘eaders.

ot wAvae fay ot e &
e ¥ wiesr ww 8 ¢ AT
AT AR TG L, WG FLT AT 1947 F
aMT A A HEHE W wfgar o A4
AR S | §E w20 ¥ § on I ar
®g 4T F—gA o0 ¥ arwedy Wi



Tg TR weg ® T ydar gl g
¥ ow uoht o & At ¥ was FF
T § & @ f wwme O g
nar e t—ag A fsa g aw &
W & fodes s A g

Ty wEl o A &A@ /oA
A ® O i T8 GEE—
AW 97T G §°7 T KT A€ 55
0% FE TEA A E—

“but may alsg result in g ccnflict
between the courts and Parliament”,
ag A FAA AlodTemrio #1 frqiz &
T F Y, ww WY § REA §
av FErE? Wt B 7 oy w1 A
17 & e & ary 7 dwar faar qr gt
% TR &) et o § weEe &
F'TTRIGA 7Y &7 {T01 67 vy wEe F
19 3% g7 fam a7 «@ W @ -
T STEAT g—l= #Y qri-a1dee wrt
FIE ) AT W &7 TE &7 RGT ALK-
03 ®) warmT wiv o wor
«¥ s &1 qEford gy wmdr @
T F1E N ST AT w2 AL
0§ el otvet w0 fgwaa
TA Aol i i & FIHIT A
R ¥ gwifeus atwzz ¥ geat 81
W} 1 W IWE ane o fgwa 3%
3 & v fvariee wiw getivad §
e g1 s, Wife aw g
w1 v ¥ W gesgy AW Ao
RATAT =AW |

4 aE—tg aEr f—

“Does this not indicate that the
real intention behind the demand
is not a proper discussion of tke
case but rather its exploitation for
a political purpase?™

Tt et o & W oY AT gy
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& fis e agr oz & w7, Ay Agw
T & fo =ff, afen wrdt awAfrs
e gfr & fra wrgd # fe fadie wgr
T AT ZHA § 7 AT T0ET
# gadifrs erdgfa gr amr §, &6
I &F @giT W w1 q9q 7 g,
it avw & avagia ¥ faoa arfem
Fremagfrafr ot d g A F g
At ge iy aw g w7 W
JEET A AT | SHAT AL, BIT BTE AT,
AET 2 W7 AFAT 4 6 WU d IHT
TR & s AR g, awug qe
wH =f1 R, 7owe W1 v g v 9qm-
TR, AT X O A | CHR T wac
AT T AT §~-37 H gAIT Al
aTEer faq «4Y af=s Rar gAY §—
AT

uwifar & oo am 55 & wiq
AT AFA F—HA 1947 ¥ 9gy
WET AT K GARTE X A qeR e
Al @ &t avw w @ a9, 18
1947 & Frg waqler a1 faer gr 7§
A AT [h BT AT Ja
AR AT & 957 gU-—EIT 12t & 17
RITE g1 A g & far ar A g
T TR E—ATTA R g1 AR+ AT a8
EL -1 ET AR S0 SN

(Interruptions)

SHRI R. S. PANDEY {Rajnand-
gaon): It should not go on Teccrd; it
is derogatory; it should be exnunged,

SHRI B. P. MAURYA; It is verv
urfortunate. When I wanted *; raise

& point of order, you did not aliow
e, H
il

SHRI PILOO MODY: Mr. Meurya

**Expunged ss ordered by the Chair.

should speak as a Minister or he can
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speak ag a Member; he should chuose
tv be one of them, not both.

SHRI R. 5. PANDEY: The word
used by that hon. Member must be
€xpunged.

MR. DEPUTY-SPEAKER: I am
cheeking up on that word because my
mnowledge of Hindi 1s very limited.

SHRI B. P. MAURYA: You huve got
interpretation.

MR. DEPUTY-SPEAKER: Interpre-
tation comes half a minute later
after the storm hag broken ou. I
am checking up ¢n that word, what
exactly is its meaning and I shall take
sutable action after finding rat wlat
thst word is.

SHRI CHAPALENDU BEATTA-
CHARYYIA (Giridih). When the Op
position, particularly Mr. Pilop Moudy
is never tried of accusing all as hav-
ing empty heads... (Interruptiuns).
His head 1s stuffed ang 1t 1s just as
well that he is walking out. Tiic basie
point at issue is whether the Hecus:?
will run according to the rules of busi-
ness or according to the whums and
bents of parties and of some mdivi-
duals.

MR. DEPUTY-SPEAKER: 1 must
appeal to all members that despite our
strong feelings or passions, let us try
te use polite language, I am tuld by
the Table that the word used in Hindl
is**.. ... I think thig is unfortunate.
Thig word should not go on rezord

ot wwae faw :  SaTeRE WA,
wrq gl &1 swIr &W Tad g
wfay g1 oA § fr o a7 2faw
w19 %1 faRwse aTar #ri. ...
(wwwm™) . . Sunaw WERE, W9
g AR, . . (TwwA) L.
SHRI MALLIKARJUN (Medak):

Under Rule 380, he cannot uss defa-
matory language. The rule says:

“If the Speaker is of opinion that
wordg hive been used in debate
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which are defamatory or indecent
or unparliamentary or undignified,
he 'may, in his discretion, order that
such words be expungeq frcia the
proceedings of the House.”

MR, DEPUTY-SPEAKER: 1 have
given my ruling. What else do you
want?

st o fw: w9 ¥ gw oWy

5% & fod ToreT S 8, w9 7 g

g H |

Wt afeamtia wwd A oA
WEAAT B =G &, W W R4
g9 2

MR. DEPUTY-SPEAKER: Thcre 1s
n¢ harm in my listening and izhing
suitable action.

SHRI MALLIKARJUN: You have
given the ruling, There is no gUzstirn
of explanation. He is guilty of
using unparliamentary language,

ot s fasy: Hqa i Al
38T B E T A FATAATING N
WHT FHAT &g WAL, TIA FT0 AT
HISATE M HA QAT 377 ) & AT
ZAT fa: qaT |1 2,3 2 ) @AY wiT 791
AT gH A |

® PROF. MADHU DANDAVATE: All
of us agree that not gnly for the Frime
Minister but for any leading member
cf the House such a word should not
be used. I would request the hot.
Member to withdraw these words.

sft wirere st @ g 7 @A sqaEdT
WY ¥+ wEr o

¥ 1947 ¥ qg anqfe ot vE %
. wrgfe wrdt Wi gud e W
EETE .. (wwww) ...

!Wuordtl'ad‘hythodldr.
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PROF. MADHU DANDAVATE: This

explanation should be accepted . . .
(Interruptions).

SHRI S. A. SHAMIM: When h2
says he withdraws the words against
the Prime Minister, his words should
be accepted.

MR. DEPUTY-SPEAKER: 1 thiuk
the whole thing has be~n recolved.
Even Shri Janeswar Mishra hug tried
to explain that he did not mean it.
Whatever it is, if any such language
has been used, which has this parti-
cular meaning, that will pot form
part of the record.

st wasae faw: w5 T GIEA
dan faor fofl T T ow w
g 7ER

MR. DEPUTY-SPEAKER: Thas i3 4
matter of record which has to be
chevked up if any such language has
heen used.

SHRI ATAL BIHARI VAJPAYEL:
What language?

MR. DEPUTY-SPEAKER: Bven 1if
T use that word, that will not go oa
record.

SHRI SHYAMNANDAN MISHRA:
Lef it be quite clear, as he nas lried
to make out... (Interruptions). What
exactly do they mean? If the hen.
Member says that he has not applied
it for the Prime Minister, what have
you to say on that? (Interruptions)

The hon. Member says that he used
for the person, for material enjoy-
ment, He did not use it against any
person. It is indeed a perverse ima-
gination of any person that this word
could be applied to any person in
this House, He has not used it against
any person. He hag used it for the
person, for materlal enjoyment.

PROF. MADHU DANDAVATE: Sir,
I agree with the sentiments of every

AGRAHAYANA 18, 1896 (SAKA)

Licence Case 302

Member on that side that for no lady
Member this word should be used, He
has said,**

That is the word used. You can
check up from the record; you can
check up from the tape tomorrow, If,
ag explained by the hon. Member,
it is not referred to any person, that

word is perfectly in order. (Inter-
Tuptions).
Even Shri Shyamnandan Mishra

agrees with you that if that particular
word has been attributed to any Mem-
ber or to any lady for that matter,
even outside the House, that js not
justifiable, But, ag he has said it very
clearly, it does not refer to any per=-
son. 1 agree with every Member
on that side that this word should not
be used against the Prime Minister or
against any other lady Member. He
has said,**

There is no reference to the Prime
Minister.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Sir, just now you had
an exhibition of the language..

MR. DEPUTY-SPEAKER: You
don't refer to that language any more.
That has beep expunged.

SHRI CHAPALENDU BHATTA-
CHARYYIA: And worse than that,
we had a number of devil advocates
supporting that language.

The point 1s that the difficulties are
being entireis created by the Opposi-
tion for poiitical purposes., They are
not of our makini, The Government
has gone 9 the utmost, coasistent
with due processes of law, and the
Government has agreed to shew every-
thing to the leaderg of the Opposition.
We have nothing to hide, As was
said by Mr, Shamim, this should have
been acceptable to the Opposition. Un.
fortumately, they think that they can
press further so that more might
follow.

**Expunged as ordered by the Chair,
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dra 1 dut TarT @ ag wgr @
xT R

That is what they are doing,

We arg being told about parliamen-
tary democracy and thewr eagerness
to protect democracy. Was that a
shining example of protection of
democracy that we saw this morming
when some of the Members there
Jumped on the Benches, went forward
and sat here? They tore the state-
ments. They are raising it every day;
they are bringing motions every day.
they are using innuendos; they are
abusing the Members of the Treasury
Benches ang other Members on this
side. But when 1t comeg to replying
them, they don’t ke or permut 1it.
Their understanding of democracy is,
don’t allow anything to be said from
this side. That is precisely their
understanding. Mr. Piloc Mody is
never tiredq of accusing ug of having
empty heads, But when we reply in
kind, he puts his stuffed head with
obsolete ideas and a lot of avordupois
into the bargain and walks out. I do
not know for what it is worth.

17.00 hrs.

Now, gir, a discussion is on, but we
must discuss with a purpose and
discuss to an objective. For four days
I have been trying to raise the matter
of anguished cries of lakhs of mica
and shellac workers. I have given
notice of g Call Attention Motion, but
I could not get it through because the
tlme of the House is being wasted and
taken away iy trivialities without re-
gard to priorities,

Nothng can be shielded in a court of
law. All the documents can be
brought and will be brought. The
entire processes of law could be
hastened. You lose nothing by not
getting all the connected papers, We
have nothing to hide here.

Under the guise o raising points of
order, they are holding up the pro-
ceedings of the House. This must be
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stopped. My point of erder ig that
Satyagraha is out of place because it
does mot form part of the Ruleg of
Procedure and is not bong fide. &

SHRI P, G. MAVALANKAR: Mr.
Deputy-Speaker, Sir, I am very grate-
ful to you for allowing me to partici-
pate in what has been described very
rightly as a very 'meaningful debate.
Several points of order involving
severa] fundamental issues that affect
Parliamentary dignity and honour
have been raised. When we enter this
august House, a very mteresting and
very instructive slokha from the
ancient Indiap, philosophy and writings
is seen by many of us; it ig inscribed
on the wall in Sanskrit; it says:

W &7 947 37 A &f*a—3 T

There 1g no Assembly which does not
contam people with wisdom. ‘Briddha’
does not mean merely old people; 1t
means people with sanity, people who
talk rather than shout, people who
will 'make points because they feel
that they must make those points.

FQr A ar a1 & Fef aaq

They are not old people or wise
people who do not talk dharma mean-
ing the truth.

The whole demand of the Opposition
since the beginning of September this
year, particularly since September 9
when my esteemed friend, Shri Atal
Bihari Vajpayee, moved hig motion,
is—practically all of us are asking f
that—for a Parliamentary probe
the whole matter. It is not only be-
cause we have been interested in
seeing the honour of the House fully
maintained and enhanced but we are
also entitled—indeed, it iz our duty—
to arive at the truth, and if any ob-
stacle og curtain comes in our way
in getting at the truth, then we In
thisy Parliament shall never keep
quiet until those obstacles gnd cure
tains are lifted.

£
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Mr, Deputy-Speaker, above your
Lheir, is a quotation—it has been
there from the beginning of the first
Speaker of Lok Sabhs—a quotation
from King Ashoka's time. It says:

qH=% TadEE

There shall be a rule of law, the
"Wheel of Dharma. If it is right, it
must be done and if it js wrong, it
‘must be opposed, opposed at any cost,
even at the cost of being misunder-
stood, even at the cost of being mis-
undedstood that what we are doing
by way of protesting is described by
the Prime Minister ag obstructing.
Therefore, I request you to please find
out what has been happening, parti-
cularly, to-day and also on the last
Friday, Last Friday, we, many of us
from this side, told the Government
that we would not keep quiet until
we arrived at the truth and the truth
said that there was no case what-
soever because we were interested in
truth and not in any individual, mudn
less after his blood, but_ if after arriv-
ing at the truth, we understood that
people a higher up were involved,
then we would not be quiet Sir, Mr.
Richard Nixon, the President of as
big a democracy as America, a pros-
pesous nation, under 'mounting pres-

sure from & free Press, from an inde-

pendent public opinion, from an
awalened Congress... (Interruptions)
I hope, Sir, he understands what I
am speaking. 1 hope he understands
English ... (Interruptions) I also hope
the Hindi translation is well provided
80 that he can understand what I am
speaking, Therefore, when pressures
‘were mounting up, as the President of
as big a nation as the United States.

Mr. Nixon, had to go because the
basis of democracy is that nobody is
indispensable, not even the Prime Min-
ister and not even the President of
any country....(Interruptions).

Therefore, the point is that it Mr.
Richard Wixon can face this demo-
eratic pressures and, if ultimately, he
had to go and if the Japanese Prime
Minister, Mr. Tanaka had to go be-
~sause of his fuvolvement in corrup-
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tion, I ask you: are any of the Minis-
ters sitting on those Bencheg more
important than Mother India?....

SEVERAL HON. MEMBERS: No,

no. .

SHRI P, G. MAVALANKAR: Are
they more important than gemocracy?

SEVERAL HON. MEMBERS: No,
no.

SHRI P. G, MAVALANKAR: Are
they more important than truth?

SEVERAL HON. MEMBERS: No,
no.

SHRI P. G. MAVALANKAR: If,
therefore, for serving the truth and
serving Mother India, we say and,
rightly go, that We must have al] possi-
bilities of avenues open to us to arrive
at an objective, free and uninterrupt-
ed debate and discussion, on all as-
pects of the matter involving this
sordid, unfortunate and dirty affair,
then what is your guidance? I ask
you. That is part (a) of my long
point of order.

Then I now come to part (b) of
my long point of order, Please give
us guidance. Are we not entitled to
perform our duties? Why are we
here for? We are here merely be-
cause we want to please this or that
constituency? We are here in order
to serve the highest dictates. We are
conscious that we are here to serve
the highest national interests of the
country. I am one with the Prime
Minister even when she says that &8
number of reforms in terms of econo-
mic planning, social uplift, educationa]
endeavour and other reforms of the
country are being dropped because of
debates here. I would sk you.
What is more important? Reforms
can never come in a climate of con-
fusion and corruption and if, after all
this, the Government want corrup-
tion to be covered up, are we to be
helplesg witnesses to that shameful
drama? We want every single aspect
of corruption to be uncovered, not
only uncovered but the guilty to be
punished even if the guilty happen
to be membersof the Treasury Bench-



307 Re. Import

[Shri P. G. Mavalankar]
and even if they happen to be still
better _people—'better people’, mean-
ing thereby higher people in terms
of power and in terms of integrity, if
they are involved and even if they
are members of this or that Cabinet
Committee or indeed, the Head of
the Government, because, as I said
the basic principle and basic hypo-
thesis of democracy is that no-one is
indispensable in thig country, The
country will go, Parliaments will go,
but we cannot go on with corrupt
Ministers not getting punishment they
rightly deserve as early as possible.

Therefore, as I was telling you, the
Prime Minister gave us a statement
to-day in response to Shr Morarji
Desai's point. We could have started
this on last Friday. When we talked
of trying to arrive at the iruth, we
were not in any hurry. If the Prime
Minister wanted time, we were ready
to give her and we gave her and
waited till this day and it was done
to-day. Butl it was not with a view
to give her timg to continue her
manoeuvres, not with a view to give
her time to harden her attitude be-
cause she knows that her hardened
attitude can be backed up by these
375 people who are often not present
in the Parliament for months to-
gether.

She issued a three-line whip. She
is only Leader of the House, she is
leader of the Government. But this
Parliament is something bigger. This
entire House is bigger than that por-
tion of the House. The Prime Minis~
ter said, Morarjibhai is obstructing.
It Is very interesting. I.ook at the
statement: She said, ‘using coersive
methods to prevent the functioning of
the House'. T ask you in all humility,
in a1l sincerity at my command, that
if ghe charges the Opposition of ob-
structing methods, what about the
oppressive dictation by her and by
others whom she finds in her own
ranks? It is only because of the op-
pressive dictation of this massive and
diffcult and  terribly inflexible
majority that we are saying
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these things. Gandhiji has beem
quoted time and agein. I was in
Ahmedabad and also in Baroda and
in Kavia district during the last week-
end. The Congress President said
something very interesting and this
1s reported in Gujarati papers., He
said only two persons understood
what mass welfare means and they
were Gandhi and Mao. I am surec he
did not mean Mahatma Gandhi' He
‘meant Mrs. Gandhi! Acquaintance
with Gandhiji is not the monopol; of
those sitting in those benches.

SHRI VAYALAR RAVI: Mr.
Borooah knows Mahatma Gandhi.
He was born before you,

SHRI P. G. MAVALANKAR: He
may have been born before me. As
a young and active student in my
younger days, T mel Mahatma Gan-
dhi, I have listened to him. I had
correspondence with him. And you
cannot iell me that we are using ob-
structionistic methods. This 115 a
natural reaction to the oppressive
dictation of the parly in power.
Mahatma Gandhi has taught this that
if you want freedom to be preserved
and Swaraj to be enshrined and en-
hanced to the people of 2 fiee coun-
try, then, the people must have the

‘capacity to resist authority and power

especially when power and authority
know no bounds., The attack of
Morarjibhai and indeed all of us is
against this corruption of power. And,
as Lord Acton, the well-known Bri-
tish Historian said, “Power tends to
corrupt and absolute power ab-
solutely”. And then, the Prime
Minister said that those who are op-
posing are basically not for fully re-
presentative democracy, But the
way in which the ruling party is be-
having, I must say, they are nei-
ther responsible nor responsive these
days. The Prime Minister and her
party have made non-sense of electo-
ral laws. Day in and day out they
use the newspapers and Radio and TV
for their propaganda and then they
are giving lessons on representative
democracy day in and day out! The
Prime Minister sald, CBI repart can't:
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be laid on the Table. I have it on
very learned and high judicial aut-
hority that placing the report in Par-
liament will not come in the way of
the Court in respect of judicial as-
pects and inquiry into criminal issues
of the matter in question.

I obviously cannot give the name
of high judicial authority but in so
many words I have been given to
understand that even if CBI says X
Y and Z things all those things will
have to be proved in the court of
law, Therefore, if CBI report and all
the other documents are being made
available to the Puiliamentary Com-
mittee for a probe then it is 1n no
way coming in the way of justice as
the Prme Mmster tred 1o pont
out.

Lastly, the Prime Minister satd that
Government 1s willing to accept your
(Speaker's)  suggestion that the
leaders of Opposition might see in
confidence or under oath of secrecy
the CBI report. I object to this whole
idea of in confidence or under oatih
of secrecy. I also object t7 who are
the leaders of Opposition. As a mat-
ter of fact all Members of this House
are equal. You cannot have the Or-
wellian dictum that all are equal but
some are more equal than others. All
Members of Pariament are equal. Yes,
if 1t is a Parliamentary Committee
than all Members are represented
through that Committee. That is
with regard to Prime Minister's state-
ment.

SHRI DINESH CHANDRA GOS
WAMI: Are you also objecting to
Prime Minister’s meeting the leaders
of the Opposition?

SHRI P. G. MAVALANKER: 1
am saying that CBI report and other
documents cannot be shown only to
the leaders of the Opposition. It is
inherent right of every Member of
Parliament. All are equal, Parlia-
mentary democracy as we understand
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—whether it is in England, Canada
or Australia or in this country—can-
not function with any technique of
satyagraha on the Floor of the House
or inside Parliament. But I want lo
ask the fundamental question: If
because of this majority they behave
in a manner which makes the majc-
rity function in an oppressive mun-
ner—Parliamentary government is by
majority with the consent of mino-
rity—but if the consent is not there
and if the minority is bemng crushed
and the majority becomes oppressive
what 15 the way out? I ask you i
thigy oppressive majority corners us ot
if this oppressive majority tortures,
twists or perverts all standards and
values what are we to do? Then
Moraryi asked for a clarification on
P.M's statement But the PM. did
not gwve tne clarification whether
leadeis who will be shown it will
read it for any action. If no action
is to be taken are we gowg to read
d merely as a matter of academie
exercise? We want it  because Wwe
want to arnve at the truth. Now,
what happened immediately after
Morar)i asked for the clanfication?
Within a few seconds my friends, Alr,
Dandavate, and many others includ-
ing myself got up on a point of order
but I am sorry to say the hon. Spea-
ker did not give anyone of us an op-
portunity to speak on our points of
order. How was the Speaker to
know that we were obstructing and
how was he to know that we were not
going to raise important points of
order? So, since that point of time
when we asked for various points of
order, the Speaker asked the Rail-
way Minister to make the statement.
I do not know what he was doing.
Was he reading or was he praying o
God? He was saying one, two, three,
etc. I want to ask: is that all part
of business for today?

What will be the Bulletin for to-
morrow? Whatever has happened
from the rising of the points of or-
der until the lunch hour, will it form
part of buminess?
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Lastly, Mr. Deputy-Speaker, this
majority should know that if they tell
me, if they tell us, that they are try-
ing to govern, then what they are do-
hng is not democracy but a facade of

emocracy without the contents and
spirit of it. And that 15 why we are
compelled to obstruct till the last
minute even though we have faith
in democracy and democratic ideals
of the society in this country.

SHRI S. M. BANERJEE: Sir,**...

MR. DEPUTY-SPEAKER: I do
not want you to mention what has
happened in the other House. This
will not go on record I do not like
the idea that while we are discuss-
g something any reference is made
to what happned in the other House.
This is an unhealthy practice, I
won't allow this. Please sit down. I
do not know anything unless any
message comes here to us in a pro-
per manner. I take no cognisance of
what happens m the other House.
Mr. Banerjee, kindly sit down.

I am on my legs. I have some-
thing to say. Please sit down. I have
to go along with the House or I have
to take the House along with me. I
think this afternoon we have achiev-
ed a limited objective, that is to res-
tore the House on the rails and to
have a discussion when 1t was going
off the rail. Now, I would like to
have the pleasure of the House. I
personally feel that we have had
enough discussion.

SHRI JAGANNATHRAO JOSHI:

(Shajapur): B8ir, I rise on a point
of order.

MR. DEPUTY-SPEAKER: I am
not shutting out anybody. I am

only formulating certain things. Then
you may give your opinion after that.
Why do you assume that I am shut-
ting out anybody? I feel that we
have had full discussion. You sayf
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that you may have sald it long ago..
But I have a responsibility to this
House ang itis what I say that
matters.

Now, I feel we have had enough dis-
cussion, very important and very
useful discussion. I see some silver
lining in the cloud as a result of this
discussipn. I am here referring to
everybody. I shall come to that later
on. I am optimistic and as long as
I sit here I have a responsibility to
see that this House functions. I do
not know what the hon. Members
want despite the fact that they have
had 21 speskers and many of them
have spoken with passion—on both
sides of the House—and they have
spoken at length also. (Interrup-
tions).

Mr. Rahman, kindly sit down. I
think the longest speech that 1s on
record today 1s that of Shri Stephen.
I have a feeling that the longest
speech was made by Mr. Stephen.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Be-
cause he is a tall man he should have
made a long speech!

MR. DEPUTY-SPEAKER: Maybe,
because he was a tall man, he may
be entitled to a long speech. I agree
with the hon. lady Member. He is an
intelligent man. I do not know what
the Biologists say—maybe intelligence
is measured by the physical length
of a person, although some of the
greatest people on earth from Napo-
leon to Julius Caesar, to Hannibal
were short people.

Now, even so, I would really take
the guidance of the Members, their
wishes. So many of them yet want
to make their submisgions. What do
you want to be done? Should we
conclude now or should we hear some
more? In a situation like this, where
feelings are very high, one cannot be

‘*Not recorded.
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very very strict, (InterruptionsQ.
Order, please I want your gui-
dance only on this limited question.
Points of order have been raised and
pointg of order have to be disposed of
by the Chair. Now, I want your op-
inion only on this limited question
whether we should hear some more
Members or we should close here be-
cause I feel that every group, every
perty has had its say. Now, let me
fix a time limit. I do not want to
shut out anybody. But, let us place
a time limit for the rest of the Mem-
bers,

SHRI SAMAR GUHA (Contai):
What will you do after this debate is
concluded, a debate which is point-
less?

MR. DEPUTY-SPEAKER: 1 know
what I am going to do.
SHRI SAMAR GUHA: We will

speak up to 6 O'clock and then we
wil] adjourn.

MR. DEPUTY-SPEAKER: I am
grateful to Mr. Guha for benig very
concerned about my position, very
very concerned; it 1S a very easy
thing to let Members talk and ad-
Jjourn the House and go home. You
have made a suggestion and you have
asked me a question, ‘What will you
do? What T will do you will know
when I do. I would only say this
that 1 am not onc who runs away
from responsibility. I do not tread
into other people's responsibilily, I
do not want to snatch responsibility.
But, 1 am not going to run away
‘from responsibility. Let us fix a
time limit and hear each Member,
two minutes for each. Will they be
satisfled?

ot wTy qrEg (MET) e
o, gATY @t AT FrEw ¥ quAy
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SHRI SHANKERRAQ SAVAXT
(Kolaba): Are we not taking up
the half hour discussion today?

SOME HON, MEMBERS: No, no.

MR. DEPUTY-SPEAKER: Pomnts
of order have been raised. Other
businesses before the House, the Sick
Textile Underlakings (Nationalisa=
tion) Bill, the statutory resolution
and other Bills, are there. Every-
thing has now been postponed until
we are able to dispose of these points
of order.

SHRI SHANKERRAO SAVANT:
It is our procedure everyday to close
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the discussion at 5,30 when there is
a half hoyr discussion and take it up
(Interruptions).

MR. DEPUTY-SPEAKER: We will
continue with these points of order
until we dispose them of.

SHRI VASANT SATHE: The nor-
mal practice, when there is a holf
hour discussion on the agenda, is that
at 5.30 or disposal of the earlier busi-
ness, whichever 1s earlier, the House
is to take up that business. Suppose
there was a Bill being discussed. At
5.30, we stop there and rake up the
half hour/discussion, Similarly, let
this be continued tomorrow and we
can take up the half hour discussion.
At least you should cooperate in this.

SOME HON, MEMBERS: No, no.

MR. DEPUTY-SPEAKER: We have
to bear in mind what 1s being dis-
cussed in the House. It is a point of
order and therefore it has to be dis-
posed of. It cannot be postponed. If
it is any other business, you can ad-
journ and resume 1t But points of
order have got to be disposed of.

SHRI VAYALAR RAVI: It is
continuing for the last one week.

SHRI VASANT SATHE: Under
rule 376, you have a right to hsten to
a point of order before you give a de-
cision. But it is not necessary that
the decision must be given on the
same day. If you find these points
of order so important that you have
still to listen to other members, even
tomorrow you can continue to do so.
“There is no bar. But I believe the
half hour discussion can be taken. It
is very seldom that we get the right
to have such matters discussed. It
is an important issue. Let it be dis-
cussed.

SHRI SHYAMNANDAN MISHRA:
The Sick Textile Undertakings
(Nationalisation) Bill is no less im-
portant.

SHRI S. M. BANERJEE: I have
-suggestion. Since points of order
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are going on and you have not been
able to give a ruling yet and it is
difficult for you to meke up your
mind, let Shri Savant rise to a point
of order and say whatever he wants
to say on the subject of the half hour
discussion and the Minister should
jrcl‘seto a point of order to reply to

SHRI SHANKERRAO SAVANT:
I rose on a point of information,
whether 1t is to be taken up or mnot.

SHRI S. M. BANERJEE: After
Shri Sarjoo Pandey has finished, let
him take ten minutes on a point of
order and say the same thing he
wants to say during the half hour
discussion. The Minister should also
reply by way of a point of order.

SHRI ATAL BIHARI VAJPAYEE:
The half hour discussion should be
postponed. Shri1 Savant should not
be deprived of the opportunity of
raising the discussion again.

MR. DEPUTY-SPEAKER:
pens like that.

It hap-

SHRI SHANKERRAO SAVANT:
It ig for the Chair to decide; I am
in its hands

MR. DEPUTY-SPEAKER: It is
only postponed; it does not lapse.

s} @O T : SqreAe off, ¥gA
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dred dewy g 1 W W foedarT
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SHRI ERASMO DE SEQUEIRA
(Marmagoa): Based on one fact on
which there can be no differenca of
opinion in this House I wish to sub-
mit three points for your considera-
tion. My friend Mr. Goswami of the
ruling party in this discussion a lttle
while earlier said that the opposition
was playing a political game. It is
absolutely right because in the puliti-
ca! game under the system that we
have chosen, it is part of the game
that the conduct of Members of this
House should be above reappuruch.
What is worrying is not that the opgv-
sition is making the demangd that it is
making but that it is only the
opposition that is making it and
not the entire House. To consider the
point that I seek to place before ycu
we must go back end see how ths
started. There were charges levelled
against about 20 Members cof this
House including Ministerg that “hey
scemed to be guilty of some kind of
misdemeanour, and after those charges
were levelled an investigation was
mzde by a Government agency. Tais
Government agency, we have been in-
formed in this House, has come ty the
conclusion that one hon. Member ol
this House has committed g ®riminal
off=nce. It exonerated the other Mem-
bers.

The three points that arises are:
Firstly who can consider whether Mr.
Tul Mohan Ram is guilty of mis-
demeanour, ag g Member of this House
or not?> My submission is that the
Government cannot, the CBI cannot
and the Court cannot. It ig this
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by standing up on his seat and than
House which must do it. Seconaly,
once the charge has been made ouiside
and inside this House against other
members whose names were mention=
€d, including ministers, who is i} taat
can exonerate them of parliamentary
misdemeanour? Can Government do
it? Can the CBI do it? No. It 1s this
House that must do it. Therefore, I
come to my third point: Can this
House ever come to the conclusion (a)
whether Mr. Tulmchan Ram is guilty
of parliamentary misdemeanour gr not
and (b) whether the other members
who have heen exonerategd have been
rightly exonerated or mot, without
having in its possession all the infor-
mation that today the Government is
trying to keep away from this House?
My answer to the third question is
again, it cannot. Therefore, while
w¢ have this long discussion, Jet us not
lose gight of the fact that to the ex-
tent that this House seeks to discharge
ite responsibility to ensure thai the
behaviour of members as members of
the House is above reproach, this
House is doing its duty and seeking to
protect the democratic system that we
kave adopted. And, to the extent the
Government abrogotes in favour of
itself the right to make this decicion,
Government 1s destroying the demnncra-
tic system that we have. Therefore,
whatever method is chosen, whether
the in‘crmation first goes to a comi-
mittee or it is given at some secret
session of ‘he House, it cannot be kept
away fiom Parliament It is Par-
liament that must peruse the informa-
tion and indict or cxonerate as far as
behaviour of members as members of
this House is enncerned.

SHRI VAYALAR RAVI: Mr. Mava-
lenkar was vigorously arguing abeut
the rightness and wrongneen of what
happened in the morning The bon.
member Mr. Kachwai made » scene

[Shri Erasmo de Sequeiraj]
by sitting down in the pit. We on this
side were rather keeping quiet Scme-
body unforutnately said that we are
taking advantage of the situation be-
cause there may be some difference
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between you and the Speaker. It ia
very unfair to say like that. We rep-
pect both of you. Mr. Janeswar
Mishra and Mr. Mavalankar trieg tor
flatter you, but I hope you will not fall
into their trap.

MR. DEPUTY-SPEAKER: 1 am oid
encugh these days to fall into any
trap.

SHRI ERASMO DE SEQUEIRA: Two
wrongs do not make one right.

MR. DEPUTY-SPEAKER: I am a
veteran bird.

SHRI VAYALAR RAVI: Mr. Mave-
lankar said that corrupt minusters
must be exposed. Sir, this party and
this Government has had the courage
all along to appoint commissions and
send qut corrupt ministers. But when
they go out of our party, they become
their leaders, That is how Shri
Morarjj Desa; has become their leader.
I was not a member of this House those
days, but when Shri Morarji Desa1 was
a Minister, charges after charges were
levelled against him on many occa-
sions, but he never budged an inch,
whereas {he Prime Mmister hag hywn
grace today,

SHRI SHYAMNANDAN MISHRA:
After so much of hammering, she has
come down.

SHRI VAYALAR RAVI: Did Mr.
Morarji Desai budge an inch on thoze
occasions?

Even today this Government hay
eeme forward telling that we have
nothing to hide, we can show you what
you want, but protect the integrity and
honour of the CBI . . (Interruptions)
Because, the Governments may come
and go but this institution has {5 func-
tion and we have to prolect it. If you
want {o ridicule this institution, then
nothing #s safe in this country.

Unfortunately, Shri Mavalankar
made a reference to the Congress Pre-
rident, Shri Borooah. Shrl Mavalan-
kar might be knowing him well be-
cauge he has lived in Delhi for a long
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tume 8nd he must also have had the
opporiunity to meet many natwonal
leaders. He must be knowing Shn
Borooah, the Congress Presiden, s
you, Sir, must be knowing him.

MR. DEPUTY-SPEAKER: I dy nut
know.

SHRI VAYALAR RAVI: He 15 gne of
the best servants of the peopl: He
has that honoui. He 1s & learned meén
and he has serveq the country in many
. capacities. I am sorry that such comn-
menis were made about him,

Lastly, so lar as Shr1i Tul Monan
Ram is concerned, the Speaker has ul-
ready given a ruling The Speaker has
agreed that You can have a discussion
Now Shrn Sequeira has said that vwe
have {o discuss onlv his erimina, eun-
duct

SHRI ERASMO DE SEQUEIRA The
purliamentary misdemeanour

SHRI VAYALAR RAVI. There 1s the
ruling of the Speuker on ‘nat point
1e has said that you can have a dis-
cussion if you bring forward a mouon.

SHRI ATAL BIHARI VAJPAYEE-
Suppose some other members ore in-
volved, what about them? Their cases
are not before any court of 'aw

SHRI VAYALAR RAVI: Thos:
Members have made a statement be-
fore the House that they have noth-
ing to do with 1t. The chaige-sheet
itself, which is framed on the basis of
the CBI Report, clearly stated that
the other members are not involved
and Shri Tul Mohan Ram was invol-
ved in the forgery, On the basis of
that, a ruling has already been given
by the Spesker.

o wewreew wiveh © 0% R &
Ay & go e wiger § weleg oy
W § I WE IR
g ATTAT 25T & W & war € wfo,
qgt ¥ vyl ofic wwer Bw U W
wk &) farg & wrow wiger § e few
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sar, Aifq w'x fraet & warar g
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9 g 9T FLag oy vt § 1 Ay v
sy A ST A A awaw
961 Wl % faq @waw v g
T § feg ow ax weTeg W W
Zt mr a1 wd) w3 & fog ag waw
ARWT AT & Hiww gawr woww T
7T § fis g ot a1 ) T woq
A4 qudl § ‘'ow ¥ e ¥ o w anfa
wufa’ g wafog wmow wgwr e
zon wE ag A ¥ e w0 Wi
FL W AT oft o Ay ag agwe ¥
{gg Trit | srwaa Y oF aw § WX
¥4 % §Eer a9 ¥ ot ¥ Y W
ATAT § AW A AW F AV Y
W TS ¥ AW AN TH W W
T F1 0F I EF & A A 1Y
4 &1 7 T 9T T gy ¥ i e
71 s W fer ¥l g =g
fear mr fe gn =t wY wt
ged §) gEieg 31 wer W W
Taw ®Y 43¢ wofng 1 awft oy,

MR DEPUTY SPEAKER: We are
riot debating You are raising a point
of order.

SHRI JAGANNATHRAOQO JOSHI: 1
#m making my point of order. 1 am
formulating 1t. Therefore, in the
hegining itself, I requested that I want
a ruling from you.

MR DEPUTY SPEAKER. I ;zhall
give that Now, you make your poind
of order.

SHRI JAGANNATHRAC JOSHI,
am formulating it.
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[ 7 wavmre o ohwit )
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s w1 R g @ E,
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% vl | w1y fainft @) wr g AW
§ 1 % ary 9T #w garw weAr ¥ A
& fo o & o wur Al ¥ O T
fs wa a% odowrde wiw w3 ¥
qeq grAA A A7 A § o aw wet
#7 w37 1 fsT oft g7 7 v e wwt
FA T AIawTEH § 1 froqroyrio Y
aeq gy wrx fifed, for ot wwd
g awdt § | galed = qrend s
ar fr delty afafa & gy @ amwd
#1 ¥ faar s | T g7 et 9 farme
*1 g1 7€ | wF Arodronrio I} wiw
& g1 € § Wi wawifaw & fe @
iy Fodrd ®Y ard T ¢ ¥ AR O
™ ¥ ® W@ | weyy wEeg A fawwr-
forwre & arady wy afhere i fmr &1
W st Trate < & wraewr q¢ awi
w0y & forg ag wgma Y 74 & 1 dfvodfio
wifo 7 wAw QY gom & WA
a7 v fodtowro W FAR g
WA 7 Q) O OF TH AT 9% IAE
W 9% Tuf AY 53 awar &1 o
WTHT 97,

MR. DEPUTY SPEAKER: Ihe hun,

Member may conclude now.

SHRI JAGANNATHRAO JOSHI:

qw Tf@ra F T T |

You have allowed the Members to gv
on for even half an hour. You cannot
give me even 2.3 minutes....

SHRI ATAL BIHARI VAJPAYEE:
This is not fair; he seldom speaks. You
allow him to complete his submission.

SHRI JAGANNATHRAO JOSHI:
You allow me tp complete my sub-
mission I want a ruling from you.

MR DEPTY SPEAKER: I think,
we hag agreed sometime ago thal the
Members speaking now would not take
more than 2-3 minutes

SHRI JAGANNATHRAO JOSHI: 1
have raised a point o' order. As a
Member of this House, 1 have every
1ight to know, when the Speaker has
allowed that we can discuss the con-
duct of Mr. Tulmohan Ram, unless the
CBI Report which held him responsible
has been placeq on the Table of the
House, how can We discuss it? We
cannnt discuss it in the air The Prime
Minister comnes forward and says that
it will be shown to a few specified
Members of the House. What does it
mean? She says that it will raise a
controversy between the House and
the judiciary. Who raised it?

agwrad! fea X a2 o o wrt
# foiye W & a1z ¥g 9 ¥ ar
it @ wrgwy N g7 & e &
g afi ar | afe v AT WY Fad
afwfa & god & @ wdiq afaf
Fa w=< ary W wer froed
WTH GTAA w1 aT A ¥ W
a1a wf & wenw wITy § Ia& FTCAY
ooty fearr & Fin et ety O &
AT A WY Ryrare # Frver afl fear
wTeT § o orw u ark 3 ar fndt g
® wark # g wat aft v o §
wvr ok v § 7 ew O K aiqer wia
TR | S A A QA ¥ Ay
oy o war wfaer § 1 afe wene
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ey & STt far § o g ot
FL R § v & s s f o Sy
wTnT 9% g vt & o aw Ty e
Y g YT T A AT § 1 g
9T & wvat fooly g g

SHRI K. SURYANARAYANA
(Eluru): Mr. Deputy-Speaker, Sir,
after hearing several hon. Members
from both the sides, there is no noces-
sity of any arguments ag in the court.
Ag Mr, Piloo Mody said, we are no'
born professional politicians or evea
born professional businessmen. We
are only ordinary people. Som: of ua
this side have been trained in Satya-
graha from the very beginning, Only
a very few people know, including
Shri Morar)i Desai, know the meaning
of satyagraha led by Mahatma Gandhi.
Mahatmaj; said that satyagraha is not
ony for small things like this.

There are 80 many ways, So many
lawsp enacted to bring out the truth in
thig particular case, according to law.
Even when Shri Morarji Desai was n
the Government, so many laws werc
cnacted to bring out the truth. i am
not prepared to allow Shri Morarp
Desai to sacrifice his life only for a
smal] issue, like this that is, Shri Tui-
mohan Ram’s corruption case.

My family was & born satyagrahi
family right from 1921. I am not abic
to express my views in English be-
cause I could not receive much English
education. Whatever English I have
learnt. 1 learnt in the jail. 1T want lo
appeal to both sides that Shri Mor-
arji Desai should not be allowed tu
offer satyagraha for this purpose in
this House T do not oqelicve that
only by this kind of Satyagreha, the
truth will come ‘out. Everybody
knows who started satyagraba and
what for satyagrahg is done. Satya-
graha was started by Mahatma Gandhi
to get rid of the British rule,
And whenever Mahatma Gandhi
did not agree with Government's
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policies, he was going in for
elections even though he was npt
directly involved in the elections; but
he did not offer satyagraka for each
and every thing.

I want to appeal to both sides that
Shri Morarji Desaj and others should
not be allowed to offer satyagraha
inside the Parliament House. They
may, if they want, go to the Prime
Minister’s house and offer a dharna
there. But they should not be allow-
ed to do satyagraha inside the Par-
liament House.

Once satyagrahe 1s started in the
House, 1t will not be in the hands of
Mr. Morarji Desai to stop it. We
saw in the morning today the hon.
Member, Shri Kachwai, siting_ on
the fioor and not going back to his
seat even though several of his own
friends begged of him to do so.

1, once again, appeal to our friends
not to resort to satyagrahe for tri-
vial things like Tulmohan Ram’s case
but to do it on bigger issueg like
increasing food production, rooting
out black money, smuggling and go
on. .

SHRI DINEN BHATTACHARYYA
(Serampore): Mr. Deputy-Speaker,
Sir, the Prime Minister's statement
has come here after about a month.
Since the beginning of the Session,
the demand has been made for set-
ting up a Parliamentary Committee
to go into the records of the licence
scandal. After so much of speech
and so much of agitation in this
House and outside, the Prime Min-
ister has, ultimately, come with a
statement, but in a half-hearted way.
She has agreed to place the docu-
ments, but on certain conditions,
namely, that only the leaders of the
Opposition will see them and they
will not disclose it to anybody; and
even if the Ileaders, after going
through the records, consider that
further probe is necessary, that will
not be allowed. My point is that if
recordg are placed before a Com-
mittee and it that Committee consi-
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[Shri Dinep Bhattacharyya]

ders that further probe is necessary
to bring the matter to a logical end
and if they are not allowed to do so,
then what is the meaning in placing
the records before them? Even the
Congress members agree and have
spoken that that should be done.
1 would request you, Mr. Deputy-
Speaker, to give us your ruling on
this. When the Prime Minister has
agreed that the Government will
place the records, including the case
diaries, before the leaders of the
Opposition, she should give free scope
to the persons who will go through
the records to suggest to the House
it any further steps are necessary to
make a full probe into this licence
scandal

18.00 hrs,

If anybody other than Shm Tul
Mohan Ram and if any Minister or
Ministers are involved, that also
shoulq be brought to light and if the
signatures of any other Members
were found genuine that should also
be brought before the House for fur-
ther action. Tf that is not done, I do
not know what purpose will be ser-
ved by simply asking the leaders of
the Parties to come, see and read
the records. So, simply reading will
not serve the purpose. If any pur-
poseful end 1is to be there, then
these persons will go through the
records and they should suggest
whether any action i3 necessary
against any Member of this House,
not outside the House. At least the
cases of hon. Members or Ministers,
whoever be may be, should be
brought before the House for a full-
fledged discussion and actions which
may be suggested should be taken
against them

et Qo dmaty (T o) .
JATEE WENT, AL GATS A AY JRATER
TR ¥ RETATGE %X &7 g AT
wifgd | geWIEH T &) geT & gATe
T ¥ MR T § wgAq sy
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¥ 7 ¥ NI FAWE AT R AW
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T E1 VR &, W7 4w T e et
¥ uwew &% ¥R € fog quAtEw
Far Fow ar A g €F H e
got +¢t & 1 Ao o) wTgT ¥ wErUR
# qag weft &, M IFR 7@ wiiglew
1 v faar ot @7 a7y agt weer
£} e <Y, IR A ST T | W W
aert wgT # AP O geT e
gfew aveli & & T el AET a0 WY
ot 1 & oy ot Wt fe ag ye A
q, #few T & wgi vvam dv 7k )

g W w1 ewT wgd § 1
§ wp, furgik dopwer wgreeg & weery
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Wt @ e ¥ Sww sfew
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SHRI SHANKERRAQ SAVANT:

There should be some time limit.
How long are we going to sit? Time
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[Shri Shankerrap Savant]

is already over. We can take it up
tomorrow.

it sfevare ferg s (Tger) -
ISR FEITY, WS Frav {w @ g
w! A¥ fg g 3@ wriew A faww
19T v # wifw #Y §, swwY 39
=Y ¥ 3T BT 51 @ Ww & faw
erew faqr wmar . . (sAEw) L L.
¥ woefy gafawa sy 1 98 arEA
Atz F1ed ATew & wgt o i wht fe
Y wiefrer g &Aool Wi &
warar fe suw fag gwrc fer fs
S| T W wEr fear o
wafoer & fos fear m, arwiz
wt fors far T W< famerr ot foes
for wa, gt oY v ® FE T2E
T Aw far §1 A6 aww & @
i wrft. . .. (wEEw)

MR. DEPUTY.SPEAKER: Please,
sit down. | am not preventing you.
I am only pointing out that we have
igreed that Mcmberg from now on-
wards will be given two minutes
each. I have given three chances to
your Party. 1 am only telling you
to be brief and conclude your point

st ferare feg wfew : & w7 &
¥g e wigar § (& wew fafaeec &
W i 51 g1 ¥ w6 dredle
arip &Y fold Y ded 3w w3 W
w4 7 U wEw o7 e dwe
wgr Frr At Tt AT w5 7
Will it be buried as Time Capsule or

will it be put in the Prime Minis-
ter's House?

I want to draw your attention to
a very alarming news about this
scandal:

“Did CBI suppress political dyna-
mite?

The CBI raid on Mr Tulmohan
Ram’s house yielded documents
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which mentioned money deals in-
volving politicians ang bureaucrats.
The CBI, however, singled out only
one documents conee:mn; Mr, Tul-
mohan Ram’s acceptance of money
and slept over the others. A CBI
source called the other documents
‘political dynamite’ involving Central
and provincial leaders and oﬂlceﬂ "
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sy gt wraywr gwT &) Wwaw
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MR. DEPUTY.SPEAKER: Mr.
Malik, you must conclude now. There
is a limit,

SHRI MUKHTIAR SINGH MALIK:

Sir, I am an obedient Member. I
shall have to obey your orders.

MR. DEPUTY-SPEAKER: Now you
have agll made your submissions. Can
you give me at least five minutes?

PROF. MADHU DANDAVATE:
Take more than that.

MR. DEPUTY-SPEAKER: These
are only points of order and I shall
deal only with the points of order.
Before 1 go into the points of order.
1 would like to mention one or two
things that come to my mind as I
sit here and Lsten to al] the hon.
Members.

Now this House is not only a par-
liament of this country but it is also
o high visibility forum. What you
state here is seizey by the national
press and the whole country to know
of it tomorrow—not only the national
presgs but the international press also
comeg to know of it. We have to
remember that that should be at the
back of our mind. Now, we are in
a log jam and the question is how
to break this log jam. And that 1s
exactly my responsibility and the
responsibility of any person sitting
in this Chair. We are now in a posi-
tion as to whether this House can
continue because there has been a

threat of satyagraha. Let us take
that.

SHRI K. 5. CHAVDA (Patan): No
threat.

MR. DEPUTY-SPEAKER: There-
fore, we are really facedq with a
problem as to0 how this House should
continue to function. The Prime
Minister, in her statement to-day
also emphasites that point. 1 may
quote here: B
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“In this situatin we must all
conduct ourselves in the fullest
consciousness of our high reeponsi-
bility. The first element of this res-
ponsibility is to ensure that this
Parliament functions.”

That 1s the problem we are in a
log jam and my duty is to break the
log jam and, I think, the duty of all
of u; here is how to break the log
jam. Nobody thinks that the House
suould come to a standstill, I do not
think anybody thinks so. 1 do not
think that the ruling party wants
that; I do not think that the Oppo-
sition wants that. Therefore, there
we are on a common ground, The
only grouse of the Opposition js that
they want this House to function
more as a true House.

That 1s what they want. That is
why, they say ‘If we do not have
thoze things which we expect to
have, we cannot function; our wings
have been clipped”. That is why,
they say this. It ig never their case
that they do not want this House to
function. It is never their case. Let
us be fair to them.

There was another thought that
came to me. I have said before that
we are a true House of the people.
That is to say, we reflect the people
and we measure the moods of the
people. There is something wrong
that is going on in our country, what-
ever it is, and we are all responsi-
ble for it, I am not saying that you
are responsible or he 1s responsible.
We are in this situation where there
is something wrong in the country
If I am to describe our country to-
day, it is like a body that has an
abscess building up within itself, an
abscess. It is an abscess that is
building up within the body. There
is pain, and therefore, we thrash
here and there. If I am to describe
this House, this is the lop of the
abscess, our House here. Whatever
happeng &ll over the country is being
collected and this is the top of the
abscess. Now, how is the abscess
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cured? It 1s cured only when the top
is opened and all the bad blood and
the pus and everything conwws out and
then the body 15 restored to health.
Now, I think, this 15 a function which
we have to perform We are passing
through a catharsis 1in the country.
We are passing through that Once
ihe catharsic 1s gone, we shall come
back to real health. I think what we
did this afternoon way the rght
thing. We have done just what 1
expected of us If we do not give
expression to these things in thi
House, where else shall we give ex-
pression® Where else shall the Nation
give expression? It is there that I
would like to put it across to my
colleagues, very respected colleagues,
whether it would be right and pro-
per for us to saw oOff the branch ou
which we sit. We sit 1n a branch and
we saw that out Then, what happens
to us? If we deny ourselves this
opportunity of a discussion here,
then 1s it not hke sawing off a
branch on which we sit? I would 1¢-
Quest you to think very deeply on
that matter.

Now, a Ittle while ago, 1 had
occasion to say that through all these
statements and long debate we have
had, I saw some silver hnngs in the
cloud. Thuis 1s very clear, Whatever
be the ments and demerits of the
Prime Minuster’s statement, 1t 1s there
before us. I think it has been good
that Member, of the Opposition had
expressed how they felt about this
statement and the Members of the
Ruling Party also gave expression to
what they fell what they saw and
what they thought was the 'meaning
of this statement All these opinions
have been given expression to. Also,
they gave expression to how they
felt about the statement made by
Shri Morarji Desaj and the declara-
tion of his intention to offer Satya-
graha, We have also had occasion to
express ourselves on that too, which
is only right and proper. 1 think all
these expressiong given by the hon.
Members gre very worthwhile, very
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important. apart from showing how
their minds werked and how they
react to this particular thing. Al
these things are there. I think they
have made some useful contributions
and 1t would be only right and pro-
per for both the Prime Minister and
Shri Morarji Desa; to take note of
these things which the Members have
expressed,

SHRI MORARJI DESAI: 1 have

taken note

MR DEPUTY-SPEAKER: 1 an qust
making this appeal, T see very clear-
ly that despite the passions there is
a lot of common groung between
the two The first common ground is
that nobody wants Parliament to
come to o standsti)l and because
both of them are motivated by this,
I sec there 15 an inching on both
side; towards some of an ungderstand-
ing. It 15 very clear from the Prime
Minister's statement that she has
conceded, to some extent, the demand.
It 1s very clear from the kind of
statement that she has made that she
has conceded this. She has come a
certain distance. And even on the
Prime Mimster's statement there
have been certain opinions exprees-
ed. For example, Shri Sathe had
gone on record to say that even when
the documents which the Prime Min-
ister has mentioned gre examined by
the Leaders of the Opposition in
secret, nothing prevents anybody or
these member; after that from hav-
ing a discussion with the Prime Min-
ister again, that in view of all this
we feel that this particular line
should be taken, He has said that

SHRI VABANT SATHE: Yes.

MR. DEPUTY.SPEAKER: Whateve:
be in the mind, I do not know. Bhri
Shamim had said thet even after we
have perused all these documents
even under an oath of secrecy, afier
we heve perused them, true, ws mey
uotl reveal what these documents con-
tain, but nothing prevents us from
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drawing conclusions and coming even
before this House with certain sugges-
tiong as to how we should proceed in
the matter. He had said that—t is a
matter of interpretation,

Therefore, I feel here is where there
is gtill room for negotiation, there is
still room for compromise, because
exactly what Shri Desai, if I under-
stood him correctly, said in the morn-
ing was that he would like a clear
assurance that the Committee, what-
ever |t is, Whether it is a committee
formally constituted or ig just a Zather-
ing of Leaders of the Opposition—they
are members of this House— should
be free to initiste any action after that.
That is cxactly what he said.

From the speeches that have been
made, I feel that there is still room for
discussion and for talk. 1 would
earnestly request the members to bear
all these things in mind and not to
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precipitate any kind of action and to
see if we can reach some compro-
mise. The whole country looks up to
us, the whole world looks up to us,
how does the Parliament of India
resolve this log jam? This is a very
big question. If we can do it, it will
do credit mot only to ug but it will
be an example to many other coun-
tries in the world. If America and
China can now be on speaking terms,
after treating each other, mutually,
as polecats, why cammot we resolve
this problem ourselves through dis-
cussion?

With these words. we adjourn to
meat again tomorrow a' 11AM

19.30 hrs.

The Lok Sabhq then adjourned till
eleven of the clock on Tuesday, De-
cember 10. 1974/Agrahayana 18, 1898
{Saka).



